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o o Dl S 29.8.(?8. When the matter came up for
AR . consideration for admission DrjJ. L.
Sarkar learned counsel for the
i applicant has submitted that interim
{ order in an identical matter in
i 0.ANo.125 of (}8 has been passed
[ on 20.5.06 by this Tribunal directing
! the respondents not to disturb the
Q applicants  from their place ‘of-
¥ postings till the next date. But the

respondents are changing their

options from time to time o
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fer the respendentsg
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I have heard BreJd.L.Sarkar
learned ceunsel fer the applicants
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* Respurdrnks.  Similar issue is
involved in  this matter. The
appl'icaﬁts have beén allocated to

- Guwahati office, which is sl:ated‘ in
Anpexure L Dated 8.82006 and
reproduced below:-

~ “Allocated to Guwahati office
hut retained temporarily in

the office in which they are
working at present ull
finalization of the Court
Case.

Allocated to Guwahali
office but placed at the
disposal of the offices shown <.
against them till finalization -
of the Court case.”

The counsel for the applicant has also -
submitted that thoﬁgh the applicant
Lave been allocated to Guwahati they
are likely to be transferred to the office
of the Nagaland. |
Considering the submission and
materiéis on records the counsel fox: the.
respondent has submitted tha.t .‘s};c{ "
would like\ to take instructions to file
reply statement. Let it be done Post the
matter on 23.9.06.
- In the meantime the
respondents are directed not
to disturb the applicants

from their present place of
postings till the next date.

. L
Vice-Chairman
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| 06.4.07 Dr.J.L.Sarkar learned counsel ¥
the applicant has sought time to file”

rejoinder. Y
Appﬁi:afion. is . admitted. Interim

o o> - order shall continue until further orders.
Q/(’//Z;t: QCQ(CQ/D . . Four weeks ftime is granted to file.

mo g | ~regjoinder. Post the matter on 29.5.07.

29.5.07. . Post the matter on 30.5.07.
\ o l/

Vice-Chairman

o,

" Lm

-~ - ’ 30.5.20b7 Learned counsel for the Applicant is
, QWM OW_ 2 D/ > ﬁ;‘?; | granted further time to file rejoinder.
AR oy to o] Post on 22.06.2007. In the meantime

_&,oowo cedz /4 M‘.&Oﬂ

‘ . ‘ ‘ : Interim order shall continue. L
) . ' ‘ ' '
%ﬂi ? 07 ’ ) L ' | Vice-Chairman
o | - fbb/ | | |

' No \%fm Ao, dowa

heen, Vileof, | . :
o 22.6.2007 At the . request = made by

A ib -0 }‘ | | - Dr.J.L.Sarkar, lear_ned counsel for the

Applicant let the case be posted on
01.08.2007.

Interim order shall contihﬁe till such

Repoincts noh ool time o
% ‘ | ‘Vice-Chairman |

| - /bb/ i



%

1.8.07.

Lm

- OB 2ay)eg

Written statement has been filed. No
rejoinder has been filed. Post the matter
before the next Division Bench.

Vice-Chairman

QF.01.2008. Judgment pronounced in open

Court. Kept in separate sheets.

Application is disposed of No order as to

(Khushiram) (M.R.Mohanty)
Member{A) Vice-Chairman

costs.
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| DATE OF DECISION: 07.01.2008

Dipu Bora & Ors.

.................................................................................... App]icant/s
.Dr.J.L.Sarkar
........................................................................ Advocate fOI" the
~ Applicant/s.
- Versus -
UO.I &Ors
s Respondent/s
Ms. U.Das
..................................................................... AdVOCate fOl" the
.:Respondents
CORAM

THE HON’BLE MR.M.R.MOHANTY, VICE-CHAIRMAN |
~ THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Whether reporters of local newspiﬁ"eﬁfé may be allowed _ MO/ )
to see the Judgment? o L TR -
: v
Whether to be referred to the Reporter or not? Xeg/No
Whether their Lordships wish to see the fair copy v
of the Judgment? Yes/No

Vjce~Chafz~man/W
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Original Application No.224 of 2006
Date of Order: This the 7% Day of January, 2008

HON'BLE MR.MANORANJAN.MOHANTY, VICE-CHAIRMAN
HONBLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

. Shri Dipu Bora

Shri Subikash Dutta

Shri Pradip Kuri

Shri Jashabanta Choudhury

Shri Subhash Deb

Shri Nazrul Islam Laskar

Shri Tapan Kumar Sarkar

Shri Nurul Islam Pramanik

. Shri Pradip Goswami
10 Shri Pratap Chandra Barma
11. Shri J.P.Kumar
12. Shri Mukul Baruah
13. Shri Shyamal Kanti Kar
14. Shri Matilal Das
15. Shri Debabrata Saha -

. 16. Shri Debasish Bhattacharjee
17. Shri Pradip Kumar Dutta
18.- Shri Phukan Chandra Barman
19. Shri Bidhu Bhusan Das
20.Shri S.M. Salehuddin Ahmed
21. Shri Mriganka Deshmukhya
22. Shri Ubedur Rahman
23. Shri Ratul Chandra Borah
24. Shri Pradip Chakraborty (II)
25.Shri Jayanta Sankar Paul
26. Shri Ashim Jyoti Dutta -
27. Shri Khagen Gogoi - ~ Applicants

@@w@wéwww

~(A11 the apphcants are workmg as Assistant Audit Officers, all
Group “B” Officers, in the Office of the Pnnmpal Accountant
General (Audit), Assam, Guwahati.)
By Advocate Dr.].L.Sarkar, Mr.S.N.Tamuli

| -Versus-

1. Union of India, Represented through Respondent No.2'

2. The Comptroller & Auditor General of India,

10 Bahadur Shah Zafar Marg, ‘
New Delhi-110002
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3. The Principal Accountant General (Audlt), Meghalaya etc.
" Shillong-1 :

4. The Principal Accountant General(Audlt) Assam,
Guwahati-29

5. The Accountant General (Audit), Nagaland, Kohima
6. The Accountant General {Audit), Tripura, Agartala

7. The Accountant General (Audit), Manipur, Imphal
Respondents

By Advocate Ms. Usha Das, Addl.C.G.S.C.

ORDER (ORAL)

 M.R.MOHANTY, V.C: -

Dr. J.L.Sarkar, learned counsel appearing for the

Applicants is present.

2. ' Ms. Usha Das, learned Addl. Standing Counsel appearing

for the Respondents, has placed on record a copy of the Office order

*

No.Estt-1/Audit/42 dated 08.06.2007, and states that all the

Applicants have already been allocated at Guwahati office of the

" Accountant General. A copy of this office order dated 8.6.2007 has

already been supplied to Dr.J ;L.Sarkar, learned counsel appearing for
the Applicants, in Court. |

3. Since it was the grievance of the Applicants to be
allocated and posted at Guwahati, the grievance of the Applicants

have already been redressed during pendency of this case and, as

such, there remains nothing to be adjudicated in thiw .

T R

T e -
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4. As such, this case hereby, disposed of.
5. Send copies of this order to the Applicants and to the
Respondents through their respective counsels and free copies be also

supplied tothe Advocates.

USHIRAM) (MANORANJAN MOHANTY)

ADMINISTRATIVE MEMBER ‘ VICE-CHAIRMAN
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GUWAHATI BENCH, GUWAHATI o
[ R AR

0ANo., 22U /2006 /
: iRt e v :iii;'}"qq""g

&
: Dinu | v Grwehodi Ber
* Shri Dipu Bora & Others venit Bench

VS -
Union Of India & Others.

SYNOPSIS

The applicants are SOG Examination ciuéliﬁed officers now working as
Assistant Audit Officers, in Group ‘B’ cadre. They are borné in the office of the
Principal Accoﬁntant General (Audit) Assam, Guwahati. They are senior officers in
the cadre. There are other offices of Accountants General (Audit) in Meghalaya.
Manip‘ur, Tripura and Nagaland states. .I‘\Jow they have been permanently allocated to
ofﬁcevo’f the P.A.G.(Audit), Assam, Gﬁwahati.

| By Circular No. 144-NGE (APP)17-2004 déted 24/03/2006, No.Estt-
I/Audit/1-51/2005-06/394 dated 31/03/2006 and Circular No. Estt-I/Audit/1-51/2005-
06 dated 20/04/2006 the respondents have circulated a scheme of sepafation of cadre
of Groﬁp ‘B’ officers in Civil Audit offices. The scheme has been formulated on the
wrong premises of basic office/common/combined éadre. Moreover, the scheme
called for optioﬁ and after receiving options brought into play the concept of
‘required st(engtﬁ’ substituting the ‘sanctioned strehgt‘h’ in Para V of the scheme.
The term ‘feqﬁired strength’ adds‘to ‘vagueness’ of the scheme. The scheme of
separation Qf Acadre is as such not just and fair and is illegal. The applicants have been
permanently allocated to Assa;n Cadre. They are not legally liable to be employed in

other states by tour or deputation.

) . = "‘——*M_"
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4. Shri Jashabanta Choudhury
5. Shri Subhash Deb | |
6. Shri Néirul Islam Laékar
7. Shri _Tépan Kumar Sarkar
8. Shri Nurul Islam Pramanik
9. Shri P'i'adip Goswami
10. Shri i’ratap Chandra Barma
11. Shri J.P.Kumar o
12. Shri Mukul Baruah
13. Shri Shyamal Kanti Kar
14. Shri Matilél'Das ,
15. Shri Debabrata Saha
16. Shri Debasish Battacharjee
17. ShriPradip Kumaerutta
18. Phukan Chandra Barman
19. Shri Bidhu Bhusan Das
20. Shri S.M.Salehuddin Ahmed
21. Shri Mriganka Deshmukhya.
22. _Shr‘iv Ubedur Rahman
23.Shri Ratul Chandra Borah
24. Shri Pradip Chakraborty (I1)
25.‘ Shri Jayanta Sankar Paul
26. Shri Ashim Jyoti Dutta
27. Shri Khagen Gogoi

L
- | Vg
: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2 iy
- GUWAHATI BENCH, GUWAHATI. ey F D
An application under Section 19 of the A.T. Act, 1985 E Z 5
0.ANo. /2006 >
. » .7
1. Shri Dipu Bora © 5%
2. Shri Subikash Dutta o é é
3. Shri Pradip Kuri i +~
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All the applicant are working as Assistant Audit Officers, all
4 - Group B Officers, in the office of Principal Accountant
General (Audit), Assam, Guwahati.

Versus
1. - Union of India, Represented through Respondent
“No.2. ‘ :
2. The Comptroller & Auditor General of India,

10.Bahadur Shah Zafar Marg,
New-Delhi 110 002

3. | The Principal Accountant General (Audit),

Meghalaya etc, Shillong — 01 é
4. The Prinéipal Accountant General (Audit), Assém,

Guwahati -29

-5 The Accountant General (Audit), Nagaland,
| =IGhima

Accquntaht General (Audit), Tripura, Agartala.

7 Accountant General (Audit), Manipur, Imphal

-Respondents-
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Particulars for which this application is made

The application is made against the separation of the so called common cadre
of Group ‘B’ Officers in the A & E and Civil Audit Offices in N.E Region as stated
by ‘the respoﬁdents in Circular No.144-NGE (APP) 17 — 2004 dated 24.3.20006, and
No.Estt-I/Audit/1-51/2005-06/394 dated 31.3.2006, and Circular No.Estt-1/Audit/1-
51/2005-06/22 dated 20.4.2006, and alslo‘for an order that they shall bé employed in
office under Principal Accountant General (Audit), Assam only as-per O.0. No. Estt-
I/Audit/ 134 dated 08-08-2006 (Annexure — M)

Jurisdiction-

The applicanfs declare that the subject matter of the case is within the

jurisdiction of this Hon’ble Tribunal.
Limitation
The abplication is within the period of limitation prescribed by Section 21 of

the A.T Act, 1985.

Facts of the Casg

4.1 ° That the applicants are Citizens of India and as such are entitled to the rights
and priviledges’ guaranteed by the Constitution of India.

4.2 That the applicants are Group ‘B’ Officers Designated as Assistant Audit
Officer (for Short AAQO) poéted in the Office of the Principal Accountant
Geneyal (Audit), Assam, Guwahati. They al-l have qualified S.0.G

- Examination, which is basic requirement for Section Officer. They have a
common cause of action fegarding a scheme of so called separation of cadre of
Group ‘B’ officers and as such pray for the permission to file the Common

application under Rule 5(4)(a) of the C.A.T procedure Rules 1987.
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That in the N.E region there are. Audit Offices under respective Accountant
General (Audit) for Assam, Nagaland, Manipur, Tripura, and Meghalaya etc.

The promotional avenue is as under:

- Clerk/Auditor
| (on passing of S.0.G Examination)
Section Officers

AAQO

AO

J

Sr.A.O

It is stated that there have been _;causes for transfer and posting of
personnel in the different cadres in the different offices of the states mentioned
above. For this the offices have used diffei'ent terminologies such as Common
Cadre, Combined cadre, base ofﬁce, etc. without defining and coherently
delineating the concept of the so called Common Cadre, Combined Cadre and
Base Office. Personnel passing S.0.G exqmination from a particular office are
promoted as Section Officer (for short S.’}O) without reference to seniority in
the feeder cadre i.e., Clerk/Auditor. Interse seniority of the feeder cadre
officials for promotion as S.O was not mfade. The term ‘Common Cadré’ or

g

‘Combined Cédre’ has therefore bee;in vague concept. The office has
circulatedv a Transfer policy in 1996 which reflects some working arrangement

together with D.O Letter dated .8.9.98 (:Co_py of the Transfer policy of 1996

and letter dated 8.9.98 are enclosed as Annexure ‘A’ and ‘B’ respectively).

That the respondents have circulated a scheme for so called separation of cadres for

Group ‘B’ officers without application of mind. The scheme has been published

without first completing the basic requirement of formation of distinct cadres. The
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5 | | b
corrected joint cadre has not been published or circulated in these days of right td
information. Without knowledge of joint cadre, separation of cadre remains to be
more vague and opens rooms for arbitrari'nes.,s and favoritism in the matter of
transfer/promotion. Moreover, neither the service éssociations nor the employees have
been in ény manner associated in ‘framing the so-called scheme of separation. Thg
schemé of the so-calléd separation of cadre as sucil does not sétisfy the requirement of
administrative fairness, fair play and openness and is therefore ;-)er\./erse and vitiated
by arbitrariness;

That in terms of C & A G’s letter No. 144-NGE (App)/17-2004 dated 24.03.2006
communicated vide circular No. Estt.-1/Audit/ 1-51/2005—06/394 dated 31-03-2006 of
the O/o the Principal Accountant General (Audit), Assam, modalities for separation of
common cadre of Group ‘B’ Officers in A & E and Civil Audit Offices in North
Eastern (NE) Region have been framed. As per the above ciréu]ar, all Group ‘B’
Officers were to exercise option on or before 17-04-2006 positively for onward
transmission to the Cadre Controlling Authority. Subsequently the last date of
exercising option were exténded up to 26-04-2006 vide Controlling Authorities
Circular No.Estt-1/Audit/1-51/2005-06/22 dated 20.4.2006. The option form was also
revised suitably vide letter ibid.

Copies. of letter datgd 31.3.2006, 24.3.2006, and 20.4.2006 are enclosed as
Annexure ‘C’ and ‘D’ respectively.
That after completion of the process of exercisfng option on 26.04.2006, CAG’s
office sent clarification vide CAG’s letter No. 221-NGE (APP)/17-2004 dated 25-04-
2006 regarding Para V of the policy of separation of Group ‘B’ officers earlier
circulated replacing the phrase ‘SANCTIONED STRENGTH’ by ‘REQUIRED
STRENGTH’ and clarifying that Sr. A.O./AO/AAO/SO would be treated as four (4)

separate cadres for the purpose of allocation and that ratio of 80:20 in cadre of
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AAQ/SO :and Sr.A.OJA.O will be maintained in each ofﬁgg while separating these
cadres. |

Co'py of letter dated 25.4.2006is enclosed as Annexure-E
That the clarification given vide CAG’s letter dated 25-04-2006 tl'eceived in the o/o
the PAG,‘ ;\udit, Assam on 26.04.2006) were communicated to £he General Secretary,
Civil Aﬁdit - Association (AAQ’s, SOs) vide letter No.
Estt-I/Audit/l-51//06-077498-499 dated 08-05-2006.

. Copy of the letter dated 8.5.2006 is enclosed as Annexure-F
That previously opt.ions‘ were exercised vide .(i) Circular No. Estt. —1/Audit/
1-01/03-04/275 dated O3-i 1-2003 as well as (ii) Circular No. Estt. —1/Audit/
1-5i/03-04/v101' dated. 06.07.2004.Option exercised vide Circular dated 3.11.2003
was sUbseqﬁéﬁtly cancelled. | |

C(;_py of the letter dated 6.7.2004 enclosed as Annexure-G i
That as‘_.per clarification given in Para (ii) of CAG’s lette;‘ dated 25-04-2006, an | |
Officer who callnof be accommodated to the Office of his choice as per his option 'P
exercised, he will be posted on deputation to deficit offices énd will remain under the
cadre control of the Principal Accountant General (Audit) Meghalaya Shillong till he

is permanently allocated to the office of his choice mentioned in the option form.

That after reorganization of NE Region into different States, Offices of the
Accountént General Manipur and Tripura‘ wére opened in 1967 in Imphal and
Agartala respectively and the office of the Accountant General Nagaland, Kohima
was opened in 1973. Many office Staff of office of the Accou.ntant General Assam
(undivided) which was actually the mother office, had to bear the main brunt of
forceful transfer to those newly created offices. All those three A.G. ofﬁces in

Kohima, Imphal and Agartala acquired the separate identity from their mother office
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i.e. office of the Accountant General Assam, Meghalaya etc. Shillong w.e.f. 1975 in
respect of establishment, budget provision and the recruitment power. Since 1975
Accountant General, Nagaland, Manipur & Tripura recruited their staff (Clérk,
Auditor/Accountant) on their own sanctioned strength and budget provision. With the
establishment of separate AG’s offices viz., A.G Assam, Meghalaya etc., Shillong,
A.G Nagaland, Kohima, A.G Manipur, Imphal and A.G Trupura, Agartala each ofﬁce
had its own Section Qfﬁcer’s cadre.

That it would be seen that the criteria brought forward for so called the separation of
Group - ‘B’ cadres in the above perspectives on thé ‘plea of ‘combined cadre’

‘common cadre’ deserve to be considered taking into account the fact that the Group

‘B* Officers in NE Region belong to their respective parent offices. The scheme is

suscepﬁble to causing undue dislocation of officers from their parent offices. The
applicants have been allocated to Assam but even then they have apprehension of

being sent to other states under colour of temporary arrangement, tour etc.

That a$ per provision of Para 5.6.1 (i) of CAG’s MSO (Administrative) vol-1 (3"
Edition), the office of the (i) Accountant General, Tripura, (ii) Accountant Geheral,
Nagalaﬁd (iii) Accountant General, Manipur and (iv) Accountant General, Assam,
Meghalaya etc. are having their own Section Officers cadre, the so called commén
cadre ‘system for the purpose of running the deficit offices. Dearth of Group B
Officers in some offices was not by transferring officers from other units. Officers
transferred were said to be transferred from their own cadre i.e., basé office for 18
months to the offices where there were dearth of officers, called deﬁcit offices. Dearth
of Group B officers in some offices was met by transferring officers from other units.
Officers transferred were said to be transferred from their own cadre i.e. base office

for 18 months to the offices where there were dearth of ofﬁcefs, called deficit office.

“xsien SessA—
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However, under the policy now circulated units are made water light for each state,
and the applicants have been permanently allocated to Assam, to which staterlthey
belong.
That the distinct individual Section Ofﬁcler (SO) cadres of the four offices have been
the so cal‘led combined cadre for the purpose of running the. offices. That the so called
combined cadre has been going on as an ad-hoc measure. Under the so called
combined common cadre system, Officers in the cadres of SO/AAO & AO/Sr. AO are
transferréd on tenure (18/12 months) basis to the deﬁcit. offices who are invariably
repatriated to their respective parent (basg:) offices. This system of repatriation goes to
prove that all the Group ‘B’ officers of the N.E. Region have been having their own
parént (base) offices. The CAG’s office has also instructed vide letter No. 108-
N.2/127-88 da'ted. 29-02-1990 that Section Officers may be posted in the offices from
which they passed the S.0.G. Exémination. As already stated the applicants have been
allocaté"d in Assam and working in Assam.

| Copy of the letter dated 29-02-1990 is enclosed as Annexure-H

That the Group B officers of the O/o the Pr. Accountant General (Au) Assam, have
Been made to exercise their option within 26-04-2006 as per policy circulated which
stipulated vide Para V that if the number of optees for a particular office is less than
the sanctioned strength of that office all the optees shall be allocated to that office.
The Group ‘B> Officers of Guwaﬁati office exerciséd their option on the
understanding that the number of optees for Pr. Accountaht General (Au), Assam,
Guwahati would be within the sanctioned strength and therefore all of them would be
accommodated iﬁ their parent office. After the process of exercise of_ option was
completed on 26-04-2006, clarification issued by the CAG’s office vide letter dated
25-04-2006 was communicated vide letter dated 08-05-2006 to the "Association. As

per said clarification, the word ‘sanctioned strength’ has-been replaced by the word
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‘Required streng"tl.l’. This action of revgrsa] of a vital claqse of the scheme made by
way of issue of 1clariﬁcation after exercise of option should have bee}m followed by
further can‘cellatign of fhe ~0ptions.so exercised making them invalid. -

Para II of the policy paper states that vacancies in combined cgdre may be
proportionately distributed among all the concerned offices and the existiig staff may
be allocated to varioué offices against their required strength 1.e. .sanctiohed strength
miﬁus vacancies proportionately distributed in each cadre.

As per existing policy as reﬂected in various repqrts vacancies of different
cadres are determined with reference to the sanctioned strength in respéctive cadre i.e.
vacancylis equal to sanctioned strength»minus man-in-position. The adoption of the
new term. ‘ﬂrequiredb'strength’ is not in cbnformity with the existing norms and is
therefore ,.without any . basis. Adoption of ‘required strength’ for the purpose of
determining vacancies in the offices under so called combined cadre system would
lead to incorrect position of vacancies in the ofﬂces; causing scope for arbitrariness
and favéuritism‘.\ ;

If the total number of optees of a particular cadre for a particular office is
within the sanctioned str.ength of that cadre for that office, declaring surplus with
reference to required strength would be violative of the existing norm. As per Para IV
of the policy paper 1f sufficient volunteers are not available for posting on deputation
basis to the deficit ofﬁCes the junior ﬁlost person in excess of required strength in
each ca.d.re shall be sent to deficit offices and no willingness will be necessary for the
purpose of deputation which is violative of existing norms of deputation as
willingness[c‘;f the incumbent is a prerequisite to be fulfilled. The ap};licants beg to
state that in the circumstances the ‘Option’ becomes misnomer.

That the respoﬁdents are working in utter confusion in the matter of forming the

cadres.(so called common/ combined/ separate cadres) and calling for option from the
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concerned officers through tlﬁe scheme dated 24/03/06 circulated on 31/03/06 without
éanceling the earlier option. exerciéed vide Circular dated 06/07/2004. Being unaware
as to how these option exercised vide CAG’s Circular dated 24/03/2006 issued under
PAG’s Circular déted 31/03/2006 would be dealt with. CAG further cpnfused by
canceling optidns exercised vide Circulér dated 24/03/2006 without stating the fate of
earlier options exercised vide Circular dated 06/07/2004 and inétructed to evxercise
6ption in revised option form vide Circular dated 20/04/2006.

The applicants as disciplined officers had to submit the options. Most
unfortunately the respondents again were caught in their administrati.ve inexpediency
and issued letter dated 8/5/2006 to Civil Audit Associations, O/o the Pr. Accountant
General (Audit), Assam communicating some clarifications from' CAG’s office.
These clarifications, instead of adding to clarity, made more complications in the

subject matter of cadre constitution. A new term called “required strength” has been

brought into play in Para V of the Scheme. The earlier term ‘sanctioned strength’

has been substituted by * réquired strength’, which is alien in the context of service
jurisprudence. After this no fresh option was called for. This “required strength”
comprehends in disguise the power to exercise arbitrariness according to the will of
the office. The appl'icants have now bécn ﬁnélly allocated to Assam under the new
policy. They are not liable to be employed except in Assam cadre.

That the General Secretary of the, Civil Audit Association, AAOs/S.Os (Civil) had
submitted representation dated 25/4/2006 against the_scheme. of separation but no
reply has yet been received. It is stated that the said Association is recognized under
CCS (RSA) Rules, 1993.

Copy of the representation is enclosed as Annexure 1.
That the matter of separation of so called common cadre of Group B officers of NE

Offices was discussed on various occasions by the respondents. The applicants have
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comé to know that in the meeting held in CAG’s office on 28/11/2003 views were |
expl'eséed regarding cadre separation, minutes of which were also drawn. The Pr. AG
(Audit) Meghalaya, Arunachal Pradesh and Mizoram, Shillong expressed.opinion that
as per the principles enunciated by the CAG’s office for separation of common cadre,
keeping a common waiting list to any NE Offices in respect of those junior officials
who would not be initially accommodated to the offices of their choice due to non
availability of posts would virtually amount to maintaining a hither to existing
common cadre since placing them in their offices of choice might take 10-15 years
considering the sanctioned strength and options exercised for a particular popular
office. He also suggested that before s_eparalion of common cadre it would be more
appropriaté to have the proposed Arunachal Pradesh and Mizoram Audit offices
created ‘and options called for those new offices. In the said meeting it was also
resolved that option for new Audit offices of Arunachal Pradesh and Mizoram might
be ca]le;d for. The applicants have come to know that such opti'qns were not called for.
The cadres of Group B officers have been separated and never declared as common
cadre.

That in the circumstances of the case the applicants beg to state that administrative

arrangements and orders made so far do not reflect fair administrative policy made

for the so called separation of cadres and the orders and circulars in this regard have

been issued whimsically and arbitrarily.

That OA Nos. 125/2006, 146/2006 and 197/2006 have been pending before this
Hon’blle Tribunal on the similar matter including the circulars and scheme annexed in
this application. Interim orders have been passed in the said cases not to disturb the
applicémts in those cases. 125/2006 and MP copies nos. 59/2006, 52/2006, 55/2006
and 56/2006 of order dated 29.5.2006 in OA nos. 1433 115, 125, 146/2006 are

enclosed in Annexure =¥ and - respectively.
3 K
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That the Assistant Accounts Officers ha\;e also filed applicationé (OA No.115/06
143/2006) which are also pending before this Hon’ble Tribunal and interim orders not
to dlsturb them have also been passed in those cases.
That the apphcants have come to know that in the Accounts side without making any
policy in scientific manner some officers have been ordered for transfer said to be
under impugned policy.
That there are separate offices under the different Accountant Ge.neral which are
popularly called the base offices but most unfortunately the terms common cadre/
combined cadre have been brought into play and ultimately the scheme of separation
of cadre has been purported to be implemented.
That the applicants are employees of the Principal Accountant General (Audit)
Guwahaﬁwhich is their base office. The separation of cadre as circulated may
jeopardize the posting pbsition, which may adversély affect them. Therefore, even
after permanent allocation they have apprehenéion that they may be disturbed.
That undér order No. Estt-1/Order No. 58 and dated 08-08-2006 Principal Accountant
General (Audit), Shillong has circulated the list of officers allocated to different State
offices. The applicants have been permanently allocate to the éfﬁce of the Principal
Accountant General (Audit), Assam. There after the Principal Accountant General
(Audit), Assam, Guwaha;i by office order No. Estt-1/Audit/134 dated 08-08-2006 has
circulated the nafnes of the appli'bants (in annexure III) of the circular indicating
permanent allocation to Assam. The applicants reiterate that they belong to the base
office of Assam, Guwahati under the circulated policy of cadre separation also they
have been perma_nently' allocated to Assam. Moreover this circular date 08-08-2006
beings the officers into waterlight compartments for each state. The applicant’s

services shall be utilized for Assam only.

TRA
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5.4

5.5

Copies of the orders dated 08-08-2006 issued by PAG(Audit), Shillong and
PAG(Audit), Assam, Guwahati are enclosed (as Annexure — £ & ¥ respectively).

That it would be seen from the list circulated by Principal Accountant General
(Audit), Shillong by ordel; dated 08-08-2006 that officers allocated to Guwahati has
also been placed at t‘he disposal of the offices other than the PAG (Audit). Assam.
The applicants reiterate that they are senior officers in the cadre of AAO and there is
no scope of the transfer out of Assam. As already stated respondénts have been
working with utter confusion in the matter of base cadre/common cadre/séparation of
cadre. Applicants has reasonable apprehension that they may be victims and be scdpe
goats in the hazy administrative procesé explained abovg. In the event of their transfer
out of Assam cadre ih guise of tours/temporary transfer out of Assam they shall suffer
irreparable loss both financially and in the family fronts. It is stated that under the
circumstances explained above there shall not be any scope of transfer/posting on tour

of the applicants out of Assam or deputation/ so called deputation also.

Grounds and Legal Provisions
For that the applicants are senior officer posted in Assam. They are protected by Old
policy and also by new separated cadre, being permanently allocated to Assam.

For that the concept of “required strength” is vague and abstract and provides scope
P q g g pr

for arbitrariness in cadre constitution and arranging person in position.

For that under the scheme of separation of cadre as circulated, persons séid to be
surplus shall be kept out of their allotted cadre which in other words reverts to the
concept of c':ommon cadre.

For that there has not been any formal common cadre/combined cadre and the
concept of ‘base office’ and common cadre cannot function together.

For that after exercising of option ne.w concept of ‘required strength’ has been

substituted in Para V of the scheme. This demonstrates whims and arbitrariness. The
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entire schéme 1S ﬁerverse and violative of Articles 14 and 16 of the Constitution of
India and also offenyding the principles 6f administrative fair play.

For that the applicants cannot be employed out of Assam cadre.
6. Détails of Remedies Exhausted:

There is no remedy under any rule and this Hon’ble vTribunal i1s the only forum
for redressal of the grievances. The Civil Audit Association, AAQ’S/SO’s (Civil) has
submittéd a representation which is pending with respondents.
7. Matter not previously filed or pendiﬁg before any other court.
The applicants declare that they have nét filed any other Original Application in any
Tribunalior Court. The O.A. Nos. 125/2006, 146/2006 and 197/2006 on similar
matter concerning the Group ‘B’ officers of the office of the Accoﬁntant General
(Audit) Assam, Guwahati with the difference that the applicants are senior to
applicanfs'in those cases and they have been permanently allocated to Guwahati
Office.
Reliefs sought for:

Under the facts and circumstances of the case, the app]'icants pray for the

following reliefs.

The scheme of separation of common cadre of Gr. ‘B’ officers in the Civil Audit

Offices in the N.E. Region circulated under circular dated 24/03/2006
(Annexure C) and 31/03/2006 (Annexure C) togethér with Circular dated 20/04/2006
(Annexure D) be set aside and quashed or the applicants shall not be
transfeﬁed/employed out of Assam.

The applicants shall not be employed in other offices, from the office of the Principal
Accbun’tant General (Audit), .Assam, Guwahati — 781029 under tour/de@tation.

Aﬁy fothe'r relief or reliefs the Hon’ble Tribunal may be pleased to grant.

The above reliefs are prayed for on the grounds stated in Para-5 above.
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11.

_ s o
Interim Relief prayed fdr_: o |
Dufing f]le béndency of this application the applicants pray for the following
interim on‘del‘:: ) | i |
The appliéénts shall not be employéd transferred/disturbed from their ioresent

place’ of postmg at Guwahat1 where they are permanently allocated, by tour or
— IR e
N 8 o e Ay i N T LU AT AR Y S

deputation.

s

The above reliefs éfe'sougllt for on the grounds stated in Para 5 above.
This application has been filed through Advocate.

Particulars of the Postal Order.

(1)IPONo. - Q6e 335474
(2) Date of Issue - *yy /04
(3) Issued From ' — v o o

(4] Payable at | - GPO G veea thon

Enclosures as stated in the index.
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VERIFICATION

I, Shri Dipu Bora,'S(')n of Shri Guneswar Bora, aged about 3.8- years wbrking
as Assistant Audit Officer in the office of the Principal Accountant General (Audit)
Assam, Guwah'a'ti do hereby verify that the statements made in paragraphs 1, 4, 6 to
12 a;-’e true to my knowledge and thosé made in paragraphs 2, 3, and S are true to my
knowledge as per legél advice. ] am thg applicant no. 1 and I have been authorized by
other applicants to sign this‘ verification on their behalf, which I do accordingly. ]

have not:suppressed any material facts.

Guwahati T | %\Siw

Date R\ %. 06 ’ Signatu're
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< |ANNEXURE -

Bl eI (1 o v, T
OFFICE OF THE

LI ACCOUNTANT GENERAL . S5FE ,, ASSAM

rathn AvA
POLICY FOIR TRANSTER / l’();\"l'lN(] OF COMMON CADRE OFFICLES IN THE
NORTH EASTERN REGION. .

As per Headquarter office letter no.103/ N2/ 127-88 dated 23-02-90 as ﬁ‘r as possible the Scction '

. - b . . s - 4 .
j-romotion to ?cctlon Offfgers are to be posted in the oflices from “which they passed the above
cxamination, # : : v

Officers Grade, Examination passed staff of Accounts and Entitlement offices in N. E. Region on their

. ) : YR :
2. As per Leadquarter oflfpe letter no 1351-NGE/, APP/ 94-95 dated B1-10-96 the AAOs/ AOs/ Sr o

AQs are to he posted to lh'.‘ofﬂccs of their choice us per uy possilf‘lc A however, it is not possible to

@

post them to the wifice ol lxm%:hmcc thhanabeaions ‘TQ"“C""’I»-‘CC“ on ro(:“uﬁ‘\ basis for a specific

period. % !

3. The tenure dlposting in {he outstaticn deticil.offices for the lirst and second time for $SOs / AAQs
Hp B ! o : NGt

is 18 months as,per agreement held on 1i-04-1974 between tie Association:and the Accountant

General. - - ! ) : '

4, On review the ;lforcsaid‘\p'olicy, it is furth-r decidéd that the tenure of posting Tor AAOS/AOs in the
outslation offices lor the second time and wbove wiil be one year subject to the condition that the
officers can avail of regular lcave of 30( Hhinty days.only. Leave availed in txeess of 30 (Thirty)
days will be added to the tenure of 12 mentas. . '

5 Fhe Common cadre officers who have never served at outstation offices may be transierred subject
ol course Lo the item (2) above, first from the boltotn f G seniority list ol that office.

6. The officers who have never served at outstation oflices in their respective cadres after being
posted back to their base offices have remained in their base office for the longest period may be
selected first in order of station seniority Tor pesting (o outstation i order o faciliie smooth
repatriation ol their collcagues. C o '

7. When bateh of oflicer in a pacticular cadre ejoing their base ofTige on the same day completing 1™

el . . g~ . Lo ol N "
/2™ e transter, the junior most officer from wuieh et nnay be taken up tor 2 anster i

any..
8., The officers who are due o retives within two yveas ity be exempted from the aloresaid
transferred linbilities. '

. ' : ) .
9. Posting of a particular %'omnmn Cadre ofticer 10 an outstation offices niay be kept in abeyance in
case of unforgseen incidelis like sudden o cident. demise ol o ity members, ilness or urgent

administrative reasons. _ —
[Authority: AG,s orders d".%ipd 22-03-2000 i /| ?_:p and p/ade u("l'ulc,nn.l).‘f\l(.:-('/\)/(_‘on-(,‘/Gh)'/l’olicy
ftransfer/96) - - :, o S : f; "-!
L ' ‘ : Sd/
e ‘ f o DAG (A)

Aeshd
Bah
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v "CONFIDENTIAL
1D.0. No.DAG(AYCon-C/
Dated Guwnhati, September 08,1998.

y

D(‘:;l '-.,v

I would like 10 diaw your attention to the issuc ol mely repatiiation of
Sr. AOs/AOsIAAQs/S.Os to ther parent offices after completion of their tenure of
, 18 months/12 months. As you are aware, from the level of Section Officers onwards,
‘ there is a common cadre for transfer and posting,

p - To streamline the whole process us well as to remove any perceived
i inconsistencies [ proposc to adopt the following policy for transfer/posting  of
2 : Common Cadre officers in thé North Eastern Region:

: . N OR The officiols passing S.0.G. Lxaminstion in N.E, ;‘chion will be
‘ " posted in the offices from which they passed the said Examination, as faf as possible,

;‘ . @) . The tenure of posting in the outstation deficit oflices for the first and

S G second time for S.0s/AAOs will remuin 18 months as per existing policy.
i 1 EAR RN O . Y . . .
7 " The tenure of posting- lor Sr. AOs/A.Os in the outstation offices for

gy
S the ‘s,gc‘ond_,,timc‘.and‘izbovo;will-bcggng yesr subject to the condition that the officer
: g’; i will ¢ avnil. of, regular leave of30:nyson leave, Leave avail in excess of 30 days will
;53}»{@; B dd the n By , ,
i el ol oade cdto 10 tenuro of 12 months_.:v._ _
Valegn 110 300 (@) it ¥ The common cudre” officers who have already served at outstation
i, iarcy - Offices may. be transferred first from the bottom of the senionity list of that office on
vthetime presently invogue,” % .
»'(5) At _' %' The officers who have alrendy served once at outstation offices in their
respective cadre and after being posted back to their base offices have remained in
their base office for the longest period may be picked up (irst in order of senionity for
posting to outstation offices in onder to facilitate smooth repatriation of ‘their
Co colleagucs.

©) Waen a batch of oflicers in o particular cadre rejoins their base office
on the same day after completng 1 /2™ ime tiansfer, the junior mast oflicer from
such a batch may be picked up tor 23 ime tanster, iCany.

7) Oflicers who are due (o retire within two years may be excpted lrom
the aforesaid tmnsfer liabilitics,

t)) P stinE of a particulr common cadre, ‘ollicer to on loutstation oftice
. L . " " . : . .
may be kept in‘av in case ol unforeseen incendince like suddcnﬂuccu(lcnl, dennse
of family niembers, serious illncss or lor urgent adpuinistrative reason,
\,

I

G ! -

I would request you to-kmdly wonvey te us your confmcnu; il any, on
the above modalitics of ransleuposting of common cadre officers at your carliest so
that « wotkable policy can be framed at thiend. .

, : Yous sincerely,
: . ' ‘ Sel-
1. Shri Sword Vashum,
Accountant General (A&E),
Meghalaya, Mizoram, etc., .
Shillong, v

A Hesked

Eaat
' &Adw ewhe )
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SELCE OF THE PRINCIPAL AC ' "VANY GHNERAL (AUDLT), ASSAM,
© MAIDAMGAON, BEi . ULA, GIAVAUATI2).

Circular No. Eslt JAudiU1-51/2005-06/394 Dated: 31.03.2006

CCIRCULAR

‘ .?CI)(xr(ltiottilb_'f Common Cudre.of Group ‘E' afficers in the Civil Audit.

Subject: SR
Offices in North Last Kegion, T '

Conscquent -upon Headquaster's Oftice decision ta scpatato the comunpn | & :
cadre of Group ‘B’ ollicers in the Civil Audit ollices in Norit East Region, the Principal .- e
Accountant General (Audit), Iylcghnl:ly;\m e, S iu‘g;\g being e Cadre. Controlling, -
Authosity has invited fresh optiof in the B Fibid “For o1 optien” from all the Group
‘B? officers of this olfice (cxdcpl'gConnncrci‘_‘.ﬁ Oflicers). ‘

In view of above, all the incumbents in Groep ‘B posts (from. Secfion
Officer to St. Audit Officer except Commercial Officers) eof this oflice borm on common
cadie arc hereby reqquested to exercise their option_and subuit to Estt-1 Scction on or

before 17.04.2006 positively for onward transmission to Cadie Controlling Authority.

In this conneclicn, th T

fwge Aocuments on the subject are- onclonod
for infurniaton and necessary puidas of ‘

co o ollicers: -

Enclo:
I. Letter No. Iisttliadudid 2- 300 =00 dated 27.03.2000 of Pr. Accountant
General (Audit), Meghalaya, <., Nl .
2. C&AG's letter No. 144-NGLE(Ai-.) =200+ duted 2:1.03.2000. '
3. FORM OF OPTION. - | - Co
o, Policy for Separation of Commnon Cadre of Group 11" officers-in the A& and ‘

Civil Audit Qfficers in NJE Kegion. ‘ :
3. Copy of Sanition Strength of Gr.'lH° Qflicers e iy, erent Audit Offices in N.I.
Region. '

Aathorisy: Pr. Acconntuat General's orders duted 31-03-3006,

Sd/+ v W
v, secountant General (A&W)

DI
-1

Memo Nu. E.sl(.|/Audit/1-5l/200,§-()(:/4i’ -\

{ .y TN D;\_lcd: 31.03.2006 . ‘
Copy forwarded for informationfand nect W nction (- pted: v

They arc | requested 1o hring tho contents of the
ciceutar. 1o the Notice of all Group ‘B’ Oflicers
Ieployed in ficki duiy vith the instruction to- collect
7. The D.AGL (VC & CA the “ption Form™ pors. ally and submit the samce
) owith b T adated date to LEstt.] Scection.
e (AR, Assam

1. The D.AG. (A%W)

3. The Scerctay te the Pr. Acee.
q. All Tranch Officers :
5. All Group 12" Ofliesres (.05 0

.
i,

g exeept Cone, Oulicer)
t

0. All section
7. Al Flotiweo 1towd

Absed.

@&\: oet c
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OFIICE OF T1E PRACCOUNTAN T CENERAL (AUDLUT) MEGUALAYA,
ARUNACHAL PRADESTE AN MZOIRAM, SHTLLONG-798 001,

P Watl VAGUE2-302005-06/05-01 Danted: 27.03-2006

L ‘Lho Pr.Accountant Generat (Ausliy),
Assam, Maldamgnon,
. Beltola, Guwahatl-29.

.2 The Accouttant Gcncml (Audiy),
. Tripurn, Agortala, . .

T o N, e, —
~ 7

BRI -Co= et
e T

3 ‘'ho Accountant Genernl Audliy,
Nugatand, Kohimn,

LV le Accountant (,u:cusl (Amlll), ol !
M'mlpur, lmphul.., 4', Lo

\-

i
bub]ul" : Scp:\rn(luu of Common endie vl Geonp *13' Otlicers.

‘ S, :
:l R '5.’ , As ducch d, a copy of Ueadquaricia lum No J4-NGE(App)/17-2004

dalcd 24" Mareh 2006 1cgarding, separation ol common cadie of Group ‘13" Olficers in

ot f .
]i " T b e v il eacdosues i forwarded Toe youi inlonmation ad necessary action,
by
2 E A disccted by Hlendguacters olfice resh opticnn in tho coclorcd fenuat from all the
il - : ; :
i 1; i Group *13° Ollicers of your oflive may plewse be obtwned and tonvvacded o this Oflice on
Wi . L )
¥ : ! or before the 20™ Aptil 2006 for further necensny astiog,
L
.
P
g L Yous faithiully,
& ; {! ! :
% Wi
“ ?;’%t' ot
Wil PR
it TR Luclo: As above,
‘ % i .
g‘:‘ D . -
@l o o
X ;o ' ) Se.Deputy Accountunt Geneval(Adimn,)

.
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4 ARt
| ‘i |
g
I |
ol |
S '
A
I
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I.'
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. Abeshed
P
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, ‘AFICIC OF THE COMPTROLLIR & AUDTOKR GENERAL OF 1ND1A,
0 BAUADURS ATEZAVAR MARC, REW DELIU-110 002

T e

No: er-NGE(App)/”—ZUOAl

Dated: 24.03.200¢

‘ |
To . “

e e Acenunting Cueaerag g, ! | i
Meghalaya, etc., . _ § |
Shillong, , ‘ " L
P
Sul;:; ) ‘Separation of common cadie of Group '13’ Olficers in the A&E and - ! ! '
l v ,
Chvil Audit Ofllees in Nort1y 10as( Region. : |
) . ‘
: by prpwye 04 | . v
Slr, b ?f ?!tﬁ‘ ’ ‘ : i

1" ? , "‘ . ; . |

I am to forward Ticrewith the polic

y lor geparation of common cadic of

Audit oftices in North 12

Group ‘" oflicery in the A&E and Civil a8t Region atongwith a

‘ |
format of oplion form. |{ s requested that {hesh opiions.may be obtained Irom all tye '
Chisting, Group 13 oflicery belunging 1o common cadie wder your cadve contyyl for
permanent transfer (o (he Cjyil Audit offices i [o), Vs

U Repion intimating thew e
cadie stieopth of cach oflice and they

may be ‘IK”_OOQQG"'f(}'H.\h;(mccmcd ollices on the | . |

oplionts cxcrciscd by them ag

basis of their scnion'(y-cmu- ¢ por instruction contained in

paua 5 ol ihe policy,

2, The junior officcry i cach cadre whe

are not likely 1o be accommodated
in the concerned officeg

A3 per oplions exereiged by them may be posted on deputation

basiy 1o the defjcit oflicey ained i para o of the policy.

a8 per instructions con
) 3.

The action taken report ehoy
have the separated cadrey inpl
a 4.

W be gent (()ru:; by f5~05-20()6. We intend o
ace as on 01-06-2000,

Caveat in the appropuate cour(y of judicatuwe may be filed iy cousuitation
with your standing counscly,

: b, ot Yoy faith{ully,
. : * 5’ i L
| : ‘

LEnclo: As above,

O/

(Manish Kumar)
Amstant Complroller and
Auditor Genegal (N)
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Policy for seperation of common cadre of Group ‘B’ officers i
in the AGR aud Civil Audit Offices in IN.E. Region.

1 One time option for: altocation to a particwlar office may be called for from the |
cxisting Group ‘B’ officers belonging to common cadic by the present cadie
controlling authoritics i.c. PAG (Audit) Mcepghalaya cte., Shillong and AG
(A&E) Assem, Guwalati. The optecs shall be required to indicate their
preference. o

i Vacancics in combined cadre may be proportionately distributcd among all the
concemned offices and the cxisting staff may be allocated to vasious offices .
against the required strength ic. sanctioned strength minus  vacancics
proportionately distributed in cach cadre. , i

JHE Permancat posting of Group ‘B’ officers of common cadre against the requited
© strengil: of various Civil Audit/A&E offices shall be made by the respective
cadre controlling authoritics strictly on the Lasis of the seniority of the officers,
who have exercised their option for allocation to such offices, irrcspective of
their base office. ‘

v 1t the mumber of optees for a particular office is more than the required strength
of tha;'dﬂicc, the cxcess persons in each cadre (SAO/AO/AAQ/SQ), who can
not .bo ‘accommodaled in the office of their preference against the required
strength of that offige 28 per their scniority, shall be posted on deputation basis
to the office’ viz. deficit oflices. If sufficient vofuntcers are not available for
such posting on deputation basis, the Jjunior most persons in cxcess of required
strength in each cadre shall be sent to deficit office on deputation bagsis. No
willingncss shall be necessary for this purpose but deputation allowance shall be
payable. However, they may be asked to give their preference for such posting
mentioning the naines of deficit offices and as far ag possible they may be
posted 10 such deficit offices on the basis of their setiority and preference given
by them for this purpose. Theee persons shall be noated to the offics of their
choice on the basis of hei scniority on availability of subscguent vacaucicy
against the xequired strength in such oflices. "The surplus optees shail also form

- part of the cadie of their oflice for which eplion was cxercised by thun,

v If the nwmaber of optecs for a pariseuiae ol is lesa than the sanctioned strength
of that office all the optecs shall be alocated 1o that office. The reinaining
vacancies shall be filled up by deputation of surplus optees as per puidelines
Jaid down at IV zhove. The wvacancies arising due to repatriation of the
b puitonists 0 e offies of their choice will be filled up by the concemed
oidicos as per provisions contained in the Recrvitmant Rules for the concemed
POsis.

Vi The promotions to Group ‘I’ posts aller the «eparidion of cadre shall be made
by the concemed: oflices fiom amongst the clipible officers of ther office,
However, in susplus offices no further promotion will be made Gl alt (he
surplus optecs posted 1o deficit offices on deputation basis are acconmumodated in
these offices. ‘

Vi Diveet reervitment vwill be done in the defcit offices only against the requisition
dready placed/to be placed 1o 912! Sclection Conmnizgion,

| l/-\-ﬁus\cnl.

NN S

(Advocok)
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FORM OF OPTION.

In the cvemt of scparation  of oxisting  common cadre  for Group ‘B’ posty

(Sr./\O/AO/AAO/SO) of the civil Audit oflices of the Indian Audit &  Accounts
Depatnient located in the Noi limt, I Slui/Sml./Nh

..........................................

-nu--u--n---unu-nu.“.

LI 1 |

« (designation), knowing fully (hat the
option S0 cxercised ghall be final and 1o further

allowed in any casc, do hereby opt to be lm.xlly

arder of preference:-

change in the above option shall be

allocated to the following oflice(s) in

R E L
L Officc of the .......... .| i ? .......... L TP PPN
2, Officc of the ........... . e \ ...........................
3. Oﬂxccoflhc.................E .................................................................
4, OO
5. Oﬂiccofdlc........,........ ....... B L R I PP PO SR
6. T ot
7. Officc of the ... T TP OT
Date :.........._ Name. ..o
Station: ... Designation................
Ofothe ..o
Fmployee No. ...
i ti L
4 ‘? A ‘

A Héghd

@d\,ocu}c) -

S Qa_ _ '
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Sanctioned Strength of SA.Ox/A. s _ond AAODs/Sos in NI Region,

(other than Commercial Officers)

Nre of the Ollice
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ANNEXURE D

w ORI QuET EREaTe R, o, S, YTTTZ9
OFFICE O THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), ASSAM,

. // : MAIDAMGAON, Bl’,l,’l'()lﬂ_\, GUWAHATI-2Y.

1 ) 5 gy afedde A 00,
Circulur No. I‘lsll.l/;\luhl/l-SI/Z(J():w-()(».’,\‘ Dated: 2o-tr-0G

CIECULAR

‘ . . . . 1} . -~ . - - !
Subject: Separation of Common Cadre of Group I}

officers in the Civil Audit
Offices in North [as Region,

' -~ In partial modification of (his Office Circular No. Estt.l/Audiv1-51/2005-
00/394 daled 31-03-2006 and in view of Headquarter’s clarification und Revised “Option
Form™ forwarded by the Principal pAccou JantGeneral (Audit) Meghalaya, ete., Shillong
under  felter No.lisllfI/Audil/l'_’-g\‘ﬁi?)() -006/504, di19-04-2006, the .lZlSl date  {or
exereising options on thesubject ciled above in the revised “Option Form® is extended
upto 28-04-20006.

All the Group B Ulliccis (from Sr.A.Q.
Officers) are hereby requested to furnish the fresh option
FORM™ 10 Istt-l Seetion on or before 26-0
Shitlong Office within the stipulated date i.c.

o S.0. excepl Commercial
150 the revised “QPTION
42000 positively for onward submission to
28-04-2000.,

The previous option exercised i compliance of this office Circular No.
PRl 1AWV 1-51/2005-06/394 dated 31-03-2006 nuay e eated s cancelled,
[ this connection. the [ollowing

documenty
forinformation and pecessary action

on the subject are enclosed -
/ C&AG s letier No, 19]-N( o D)) C20040 dated 13 04 2006
; Revised “IORM ()1 (TN TO RTINS .

Phis insucs with e approval of Pringipal Accountant Geoeral,

B

r,. £\ uh
Deputy Accounta

HGeneral (A& \Y)
NMemo No. 1-;511.1//\..41,'&/1-51/2005.-(”,/,3

. 4 RO~ 226 Dated: 200G
Copy forwarded for mformation ynd eeessary action (g ;- ‘
: E 'IIIL",\ O requested o0 g (e contents ol fhe
s Hhe DAGL (A& W) cirdtlin 1§ 1ié T Natee

of all Group I3 Officers

- . deployed in iy duty with (he mstruction (o collect

2 Fhe DAG. (110 & CAY the Option Form® personally and sabmic e SHININ
- owithin the stipubited date 1o st Section,

3. The .‘»'ccrcl:ir)' to the Pr Accountant Genernl A, Asaam

4 CAIBraneh Ofticers

5 A Group I Oflicers (5.0 (A except Come Offieer)

0, A Section

7. ATENotice Bonrd

Nectind . st | n
/ﬁ;fﬁ(%‘/@ L I e
O/ AN -

Sv. Audit Officér (Admn.)

t

G

Advsesy

&

P

f e
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“Fhe Avtanuntaut Ceaneral LAFR), ; / ‘
ASHBI,
Guwahat - 781 029,
Subjcet: Separatien of Group ‘1) radresin Asis asfices Ui N Hepion.
Sir, . (IS

. |
{ am to refer to your D.0Q. letier No. AG/Sep/Group 13°72006/02. dated

07.08.20C6 vc the subjoct menuoned nbove aad 1o fumist. below the clac ficntion sought ' -

{or thereint-
W) The actusl sanctioncd strength of Group ‘D" officers for tho newly created

N - offices of Mizoran nod Aqunacual Pondesh is Yeing tnumated by BRS wing
of s office separately. No sAdiional post is beint, crented for the peeneot.
(i) Se.AO, AO}/U\(] and S.0. will be tyca\cd {on1 scpnrate caudres and ratio of
§0.20 in St.AO JAQ and AAO/SO will be maintained w ilo scparating
these cadics. . ’ '
| (i) A copy of revised gption {onn is eucloscd. ' \

v} An oflicer who has given preferepce ‘ot woce thao ont otlice lor permanent
sitoention will be comideied 1ok peimaucht allocation ax pes his scniorily
and gplion eyercised by by 1l he canoot be accorrgnodaied to the oflics
entionod ut- SL. Mo 1 of tic opticn form he will be considered fos
pennanent Allocation 1o the office mentioned at St No. 2 and so on. I
however hie cannot bt accomtnudated W sny of o obove officgias pot his
senionty he will be posted on Joputation to the geficit olfice(s) tO b do

 oally allocated to any of e affice aenuoncd iuthe oplivn.

(v) It b slrendy Leoco made cleng io the policy for sepacation of cadrey thal
{inal- sllocatiott of Group ‘1 offices belongivg 10 coomon osdre ghinll be
made strictly on the Lasis of thew scnimity-mmholuinn cxctcised by than

ntespezitve af iheir base ullice.
Yo faithiully,
@ .
A “

(R I\m\)l‘l}w AN
Asain, Compuotler &
‘ \r Y Aanditor Qenersl (4)
i . ' K ,'\\“2; Lo :

He L')\~.‘lm-,(/\pp.)/&7 2004 ated 121.02-2006

sapy of e ACHA S A, Chnwnhali ANR R LAY Auted
o, Shitlaag T dGrrnatio.

Gy

(L alevanan)

Asstt Cowpuollex &

\ 3 Auditor Genernd (V)
r__/

Aeth

~ Copy atongwitiy n ¢
07 04-2000 is forwarded w e PAG(A0ND. Pty

e mmenns (Y SUITR IR

e R
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FORM OF OPTION

In the cvent of sq).n.ulon ol c.\lsllny common cadre for Group ‘B* posts

(Sr. /\O//\O//\/\O/b()) of the civil Audit

offices of the Indian Audit & Accounts

A Department located in the North Fast, LShridSmu/Ms. oo
L peeeeene e Working inthe Oflice of the Lo
1; S 1S e « (designation), knowing fully that the
]‘ option s exercised shall be final and no further change iu the option shall be allowed in
A any case, do llcrcby opt to be linally allocaled lo U]L lollo\vm;, olfice(s) in order of
f \ 'N 4.
prelecence:- ) é ﬁ” ?
. Y
v .
' I Otfice of the ..., R D R
2. Officcolthe .o U
N
........................................................... and so on
'!
SIRNAIC.
|
; Dive Name oo
Station: o Designalion. o
Olothe o
Employee No. o
. LR B
?
' e
T
v o ar, HOfTichr (A
: | | Audit Offict, (Admn,)

Abehd |
el L - '

&Aq\\mwﬁ-t )

of

L
1
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h T rolare s
J_".\}\M_/?,Ep:_:_cg.ALL'y_g.!._ o - Na, 221-NGE(App. V172004 [\:
%QS - A\

o
atea) e WD R gyl RUREEIE - SNEPAN {
ST OFFICE OF THE CoMpTROL LER  © - _ :
nr;(;;"_{_i,..(.}.(- AND AUDITOR GENERAL OI INDIA | L
\“/'\ ATEE o g C '
Data RS-0l 200

Tho Accountam Generul (Audin,
Tripura, .
Agnritala

Subject: " St.:pn:i:tlon'of(}roup ‘B
Sig, -

cadres in ofhices of the 112, reglon,

. i
CT - lam dlicctoid 10 invitn a relerence 10 your oftice letter No. LEstt(Aun)/1-
49/2006-0]/80 dated 12.04-200¢ Hn ot

}.'
e above nentloned subject and to furnje, .
below the olarification saupht for thercin .- !;';f
0] In first line ol 'para V of the policy for scparation ol Group *B* cadro i
the word “sanctioned Srongth" may, bo read s “required stwengih”, 1
() An officer, whe hag given preference for more than ono office for H
pennancat allocotion, will be considered for pennanent allocation ng 1
per Lis scniurity and oplion excreisod by him. I he con oot bo |
‘ faccommodaied to the ofTice of his first chiolee ho wil] b considered for
’ . Permanent allocatlon 10 the ofTice mentioned st SI, No, 2 and so on, If
\S ( \Q\)\ bowever hie can not bo accommodated to anv of tho theso biYicos oy T
: /L,.;, his senlority and Uption hie will remaln under the cadre contry] of the/
’ PAG {Audi), Meghalnyn, Shillong and posted on deputation to the
doflcit allice(s). ULl he §y pumanantly ‘allocated to airy of the officas
D8 wd In the optiun raninst the subsoguont Vacancy aslslng {n the
eoncerned office (s).
(i) Once the oflicer s penmanently alloented o the! oflice ol his {irst or F-
subscquent chwive in the aptan form, such alocation Is bl and no- i
further W angs v 11 be allowed, ’ R o
(V) Asno further promiotion Will Ue made [g hupius oflices (il all sw pluy .
| opteed neyted o depuiation to dofieit ofllces ore accommodated, (i)
| coreerned sutpluy oflices WU accommodato their swplus optees : L
' against subscquent vacancicy, : ' ' o
| (V) $1rA0, A0, AAQ wd SO will be treated four separate cadies for the it
! . purpose of sllocation mud (e mtioa of 80:20 in Sr.AQ/AO and ;
| AAOISO will Lo aaintamed in cach office while sepunting thoso ;
cadics. . }’
! (Vi) The sanctioney strenpth and PIP for the newly created offices of (‘
[ Mizorn aod Amunacah Pradesh is being intimated by BR3S wing of i
| this oflice. No addltional post I3 'boing croated for the prosent. \é
| (vi) Tho ullicers who aro presontly on deputation to other ofYloes will Lo .
Alocated 10 the oflicey as per thele ncnlonty«mm-pm(‘acucc.l’rhoywll] 3
' be repatristed frony (ha borrowlng oflico(s) to tholr aliocated oflipe . L
E subject (¢ ovalltabllity of vecancy In that oflico. No supetnumorary post 1
] will be-crenred in any oflicc. R ) H
. : . . TR
| e s~ e
| S \\ et b
| 10, NGITRIY Syl sy Etiovos e : ‘t}‘
1 Lo 10, Dutvaur Shals Zalar Mg, Now Demi-110002” N(;l
€, %"i
hi
4
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(vili) The sanclioned sureugth miml: cxisting  vacancibs proportionately

sletributed In eanoh cadro‘in tho requlred strength for tho purposo o9f
scparmtlon of cadro. No additional post Is belng created for qu

presong.

Yours falthfully,

rSd/

( ASHUTOSH JOSHI)
Asslstamt Comptrodlor and
Auditor General (N)

Datod 24.04.2006
Copy along with & copy of tho AQ(Audlt), Tripura, Agartala leiter datod

12.4.2006 is forwarded for Informatiun and nocessary action 1o

4,

Ateshd

The Pr.AG (Audit), Meghalaya, Shillong-793 001
The AG(A&E), Assam, Guwahatl-781 029

Tho AG(Audit), Assnm._(}uwnhali-’ltﬂ 029 with reference to serinl No.10 of
the AG's lettor dated 12.4.06.-

Director (Dlroct Taxes) ut Hoadquurter with sefcience to sorinl No.10 of the

AG's lotter dyted 12.8.06. .. b R _‘QF : Ty '
Diroctor (lndl%pt%?'nxos) u(ﬁﬁw‘?&lcr‘% . |?f‘c‘l'crcncc to serlal Mo.10 8f the
AO's)cxtcrda;od‘Z.d.()o. . AR

( ASHUTOSI, JOSHI)

Aralstant Coraptiplior and -

Audltor Qederal (N)

Ty iy .
. il pibrientnd T AR
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AFICE OF THE PRINCIFAL ACCOUNTANT GENERAL (AUDIT), X i
# | ASSAM, MAlDAMGAON BELTOLA GUWAHA’II 29, b
| 0. Eslt/Au/l 51/06-07/498-49 Dated:8" May ‘2006 [
‘, ' ' ‘
¥
: . “ ’
! To,
' \/’?\c General Secretary,
Avil Audit Association, AAOs/SOs /
Civil Audit Association Group ‘C’ & ‘D’ :
0O/o the Pr. A.G. (Audit), Assam, Guwahati-29. ‘ '
' Sub: Scparaticn e¢f commaon cadre of Group ‘B, ‘T & ‘D’ stalfl in
the Civil Audit Offices in N1, Region.
Sir, o :
o to forvard Lierewith Headquater letter no. 1722/BRS/ 16- ' ;
2006 dtd 27% April 2006 along with redistributed  sanctioned
strength and LD between  office of the AG.(Au) |
Mcghul‘\ya//\lunadml Pr dd(.Sh/Nll/()ldﬂl and llcadquatu Jetter no. :
221-NGE{APP)/17-2004 "dtd.25" Aplu 20006 1(‘{,arclmg, clarifications
sought for on the subject cxtui abave for your information. )
This i issues thh the appwvc\l of meupal Accountant General. - 3
po ’ . . e - L kt
e Y | Yours faithfully, N
T v J" B
l%/%‘j\ gﬁ
Senior Awvdit Officer (Admn.)
!
t

-~ " !:' \,\/"""'
. / N
. —//

A Heshed

@: : “Deputy Accountant ¢ \,C” \,‘1 ’Adnzn) g
-@&voco&t}

P . : ) B
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OFFICE OF (1 COMPTROLLER .
AND AUDITONR GENERAL OF INDIA

fkas
(into

The P Aceountant Genernd (Auwdit),

Mzghalaya, :
Shitlony,
Subjects Separnian of commaon cadve of Growp 33 uilicers jo *w Civit Audigguttices in
Mol Eam Wegion, - i ‘j 9"{.'/;’.' “"}' ! Y 5\' .
3 " B T

Sir,

Fam ditected o invite reference to your office letio no Eat-YAudit/ 13-
1172006-200710) dated 28.3.06 on the above cited subfict The new sanctionl steength
ud Persoug-in-position for the tloee oflices i, Meghaliyn, Avannchal Pradesh and
Mizotam liss bean Tixed as per the statement euclosed e tedistibinted sanctioned
strength may please be notud in yonr eice records and the stall and oflicers may
aceordingly be posted in cach oftice w the carliest

, Yous foathiolly,

.‘};0; 1

(LALET KUMAR)
Adinnisative Ofiice (BRS)

No. 1723 BRY/T5-2008

Copy for intormation and necessary action o,
g0 - oy
L AG (Audit), Arsancha) Pradesh COE
a7 AG (Audit) Mizoram :
L SeAQ | HGE (Appu)
40 PS 1o PD (Siaff)

{

Aduunistiatge Ofticer (BRS)

1
v

\ L 8 l r ; !'

17 %’

10 gl et Sk ey (G hn)
10, Lahadue hahy 2 obae teang), Hewe Ot 110007

N 0 -

A
4. N
(_)“‘.J\r- (///n-\. )

N N Ay
_ ' 1 bt oo
HQ( Q B . ‘.”/’/“' .:
IA! b Q] s Deputy seconntant Generzl {Admn)
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e I W D PR waw wr migian §
(1.0 TR LR i . .
e “Tff‘ E'm:.\" ) '(, _________ OFFICE OF THE COMP1 ROLLER
e a0 (- AND AUDITOR GENERAL OF INDIA
thiat ! “"".‘)"\\: ....... ) 1?11‘-(2 2 G ol e of,
fanite | 1 e ' .
To . -
Tho Accountant General ()\ll\lil), :
Trpura, . ’ o
Agalinla .
Subject: Separntion ol Group '}’ cadres in ollices of the N.E. reglon.
Sir,

/ per hls seniority aud aption exerclsod by him. Il he can not be

' !

. permanent aliocatien 1o the office montioned at §1. No. 2 and so on. If ) !
/1 “0\’\

N

a relereuice to your allice letter No. Estt(Au)/1-
49/2006-07/80 dbt{fd ?2;04-2.(10‘&' pn
befow the olarificat

. 3 A
- - AR ERU R = § ot viwm
o .

A e  TTY

L dltectod 10 invite
the sbove mentloned subject ahd to furnish
on sadpht tor ncrein:-
(i) In firét line of para V of the policy tor sep
the wouid “sanctioned stangth" muy bo read as “requlred strength”,
(i An ollicer, who has given prclerence for more than one office for
pennnancit allocation, whl be considered for peannuent allocation ns

aration of Group ‘B’ cadio

accommuodated to the oflice of his first ciolce he will be considered for |

however hie can not bo accommodated to anv of tho thesa biticos m per:
his senfority and option he will rémaln undar the cadre control of the! ,
PAG (Audiy), Meghnlayn, Shillong, and postod n doputation to the
doficit otlice(s). Uil he iy penmancntly ‘allocated 10 any of the offices’ '

mentfoned In the option Agninst the subsoquont vicancy arlaing fn the
concerned office (s). '
(i) Once the oflicer i petiianently alinented to the oflice of his first ar

subtcyuent choice in the optlon form, such allocation i3 finnl and no-
further ¢l angs will be allowod. ' :

(iv)  Asno futher promotion will be rnnde in su
optecs peuted on deputation to doficit o
concerned gurplus offices will e
against subscquent vacancles.

V) S1A0, AO, AAO wid $0 will b

. purpose of allucation and the «
AAOISO will bo
cadres,

(vl)  The sanctioned strength and I
Mizotain aod Arunacahal P

tplus officas till all surplug’
ffices ere accommodated, the
commodnta their surplus optocs

¢ tieated four separate cadres for the :
alior of 80:20 in Sr.A.Q/AQ and
iaintained in cach office while separating these

e Ty DA T e

for the newly creuted offices of

radesh is being Intmated by BRS wing of

this oflice. No additlonal post I3 boing created for the prosent.

(vii)  The officers who ‘are presontly on doputation to other oftioes will bo’
allocated to the oflices as per thelr scnlol'ity-mxm-pm(httuoc.-’chy‘wlll
be repatrinted from the borrowlng office(s) to’ tholr alloceted offloe

subject to avallability of vavancy In that ofilco. No supciiumorary post
wlll:b? agated in qily qffice. |

O 3 N\

o, e see el i Rai- 110002
10, Buhadur Shaly Zalar Mang, Now Dathi- 11000
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(viii) The sanctioned streugth  minys exdsting* vacancips proportlonate| -/
' Alstrlbuted In eagh cadro'is tho required: tre

_ eth-for the puposo of
lcpamlon‘of cadro,

No additional post i beiug created for the prosont.

Yours falihfully,
=Sd/--
o (ASHUTOSH JOSHI)

Assistant Comptrollor and
Auditor General (N)

Endo. No. 222 -NGL(App)a-2006 ' Dated 24.04.2006
e Copy along with & copy of the AU(Aud)y), Tripura, Agartala letter datod’
{ ' 12.4.2006 is furwarded for Information and nocessary actlon to:
. Vf.’ The Pr.AQ (Audit), Meghiglnya, Shitllong-793 001
< The AG(A&E), Assam, Guwahatl-781 02y
v The AG(Audit), Assnm, Cuwahatl-781 029 with referenco 1o scrind No. 10 of
“ the A" letier dated 124,05, .
' , 4. Director (Direct Taxes) at Hoadquarter with roference 10 sorinl No.10 of the
. AG'sletior dated 12.4.06. :
3. Diroctor (Indirect Taxos) at Headquarter with reference 0 serlal Nu.10 8[ tho
AQ's leticr dated 12.4.06.

’ . %
(ASHUIOSI\ JOSHI) b
Asslstnat Comptibilor nnd =
Audltor

oneral (N) . 3 \
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” BAR . GUE LTI ("'as.f_-:w.ﬂ"’s»:'n},\ JRH, AW “gdi"a\‘?\&?ﬁ)‘
OFFICT L8 BT PRF AL ACCOUNTANT LINTRA 5 (AUDVE), ASSAM,

‘ ‘ ) 1\1"1\"_‘ AL TAQN Tk (YY) 00 A7 .
RN ’..:“_';I)A.._':'J..._;‘\m: . BEL TOBA, GUWABAYLES. e
Chrewict {10, it it Aler 1 BE/OI 0] ‘  Datwd: 0072008

'y 0 . : .
Suhjeet - Separaviu of camiaon G B Cadues against the Audit offices of

N the North Last

NP AL T

‘-.. ': “-{ . e

_lﬂ N l:i" . ‘ _ . PEA i
4o ostablish soparate’

“ Congoquant e adaueviers offics dogision
Ofricos, foi m'utla&,kil Pradec pd Mizaienm (Mhidh Wik frtign fiun Shitlang, uotil
-ar}cquq_tc:ogpucc sor Ofice and sl Grister are avaitahle) Principal Acoouatant
Genoral (Auiit), Megholayd, $1€., ifiong bewng Caxies Comrolling Authority has invited |
frosh option {rom &l Gr-R* Officern (ather than Superviser) for weir Tindl alloctionto. .
differgat Audit Olfice ol NLE. Stge in the evert of separation of conunon Ge-B? Cadres.
N ' R . - Y bt -
. Lsview of above. all the meumbents in G- podS(Tom S0 to SA.0)
of thiss Office boraw o cominon oy e horeby asiked L oxercife thoir aptivn wfresls in
« the prefuribed f orm 2 Cvadiate i st Bution) ou ar pefare 197.2004 so a5 t0 enable
t}xi%oﬁ‘n ce to send the trash optisus e shiftoag Otlice by 17.7.200% pogitively.
e The optivis @Rrued @rlivr in respousv. 10 iy Office Cireular

No, 1:?,,911.]/Audit/?,v()i.103.-04/275 anted 9201 2003 stand cancollvil,

4

1

(Authority: Principal /e suntone Crenerai (Andit)'s eréer gatad 05-07-2004)

. A .

LI o "I'// e

. C ! 4 o ,(N ! '_:4—- - R

3 SRR - 3F« Deputy A;contntan(.(_‘;&ngltai (Admd)

Memid o, Estt JIAWI-S103-04/1078-1 080 © . Dated: 0602004 %

Cogly forwardes 40:

Lo dhe Peincipal Accouutunt Gonaial {Audi) MoghWlaya ete., Shillong o is
W fequostod Lo aNaNES (or obtaining the frush optivn from the Otficers of this office

L whowe ot doputatinu/fareigh sev et fronn his end. <

LA D.A.Ci.{z\&V\'urks) | They ar roquesed Lo bring the contonts ufthe
3. OPWAGHCEOCA)Y wisewhto the Knowlsdge of ull the Gr.'B’ Offices
4 " S DAGICER] ‘! placea™ AeTReir diapfﬁs’ai"and~d~:~p‘.oycd ficld .
: i duties wi as bo enadle thent to exervise their fresh
‘ I opticte: within tiv stipulated duie. ‘
g« '~ Seerotiny 1o Principai Acguoti Genoral Aundit) Assand. ' P

wie Kegister of option like provious occasion

1
gr. AQ (Admn). 312 shonid masuioin b
wiid alyo propacs a lis o OFficer o feuys and Tnsure condig:g ol'the optictt papeis

o

s b Gager DY SegisTeiea past.
Te ety Al Group "B Otfiesis deployud 1.0, 4oetion/Brapcit. Y
g i Notics Boards, ot ;-
9 . O File A ; ,
’ . F I : )l - ™ }i:‘. .“"“’.-’. '
e . I/ (N o -
Wl o . - i ) ,.;// .
- % Deputy Accountart Genersl (Admn)

PR
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FORM OF OPTION
o Y In the even of sepwation ol exism) commou csdic Jor Group "B podtd
(oxcluding Supioisors) of the uilices of Indim cudit & Accounts Dpatmat foeated in the
Neath East, T ShdSoMa o e TP PRI PP PRI RRS waking,
in e ofice of the Pr. AJAGSL DAG ABID veeees 08 )

erreeesareeneesenieaneanes (Uesiignation), do hadby opt to Lo mally allocded to the oflico of the

Pro AQJAGL DAG (Awdit) o knowing fuy thm tin exacise of

option daudl be flnal snd in no caxe whatsaevee it vimbd be changnl

2, It case, 1 am net witilly allocsted & the finst instmce to the olfice of nry st
oplion @ucwed above for wut o vicany, Ty, wd ieh e T findly alfocated 1o the
gsid oftkce, Le slocated to the fullowing offices in thi order of prelsence

i) Ciice of e P AGUA G DALG. (AWEL) vt e

(i) Olce of the Pr, A G/AGLS, TLAG. (A0 e R

Wb i cme me e smmt e

(NBLOCKLETT ERS)

PR feevernacnrensoerssans

‘e

RE 1] DO DT CIAIUI ouciescnrnreeenssnnnener

Orathza
A fesid '
Tt
@&W w\\g

P R b e AL dvgrapttd
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[
o
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OIVICE OFF THE ACCOUNTANT GENLRAL (AUDEL, ASSAM,
MAIDAN AN, HELTOL A, GUWAUATLEY.

Cleutae Mo, 1sus =T/ adeie/L=ul/04=00 7275 Duded, GuwhaY,
. The” I d Nov.,mb\‘,[‘ 2003

Subjeci:- Separntion of Common Croup st Crdres sumangrt (he Audit Offices of {be
"Narth Eust.

. e Cadio Controlling Autiity viz., flics of the Privcipal Acoountsut Gouest
(Audit:).‘ Moghdaya . dc., Shillomg  Jig inited st comsidag thio prollans of adie
juaiagonbnt aging out of commnon cadrea of Choup ‘I poste iu the Audit Office of the Notth
Yart, o Hoadquatar Office liag %”(t?ﬂb“ﬁig lnﬁ ‘gpiiulu the conwon Group- B’ Cadies from
section Oflicers 1o Saﬁof“':Altdt Oﬂ'icm's__ (pii:l\ldixg Supervisors) - the Audit Offices of the

Nogth East hitheo contralled by the Principal Accowtunt Genersd (Audit), Meghalrya etc.,

Shilong,
Accordigly, following facts we tr sight io he aotice ok oll concarnadk:
(2) One timw nou-chmgeable uplion 5oy dilocution to  pmticular offico fucned . the

Nt East shall b obtained from the existing ncwibents Jiom Hection Offices to the Senior
Audit Officers placed in On diTeron audit Gilleery dnciding those o deputation anel ferdgn
sewvice). "1 he incubents altowtd algn exorciss vaeir secon-i and thind Preiaences.

) The Gifieers ahall be slocad 1o Gz oiflee of Hig choice ot the bagis of sinfonity-
e flet preferesce. Howee, where e auber of opleas Tor u particular affice 19 more than

i pancioned stoongth of it ofiice, (he excesy oplus siwll by kept n 3 Waitiug lat for futurs

acconnnodation in the officy of thoir chioiee,

() Al Walt feted persons ohollfonn 2 nool w e disposd of existing cadre
controfimy mebotitics (i.¢., the Prncipal Accountmt ‘.(I}“s*nm'-nl (Audhit), Mephatown ec..  Shillong)
) 31':,\.'1 ARER Ce

RS IR aubject 1o mhniniAratise

' 4 SRR ]
tar postayy 1o deficll ey Sy oy thairafternfiye
cotrvenicic, tll aucky o ey arenc ot dnted it oilices of cheice
‘ Wwah g view o mplementing the ghove  gschesme of separntion of cadies of

Uronp' 1y offices, ol the pecerd Graup- B eticas ($retion Ollicas o Semar Audit Obicon

Ahesked
e
@o\\,wﬂ

Y

Y

et emimarerm e o e v St s,
VT e e ———

oy e e iy oo g 2,
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1
o o2 cepRation or ¢d foregr, Fme) of ttir oflice w0 tereby directed W EROCIFO
sonth from_the date of 1ssue of

uparm_of Opflon’ within_oné n
A sl oit the sang within the 5 L:pu‘.uxed period to the

ipter of Gption 10 bo sigued by both

}m&mmgums
‘,/ ther optiong in the eadloged
fmmwwwmmm@m
AM‘ Audit Oficer, Estt- Section who shet
thkvpummulﬁw receving afficer for records.

{ pontsin 3 R

o

o . m\'uﬁ\ion onco exaciead gl bo finval.

(A\xllwmy.- Accouxﬂaut Geneanl (Audh\ g orda- dated 231.10-2003 int Xite No.
Fuc I/ Andi/)- 51200304/ at 10 ' '

- sd/- L
. Br. Deyraty Accoumtznt Geueral (Asdom).
1.,'" o h‘“ ' T .

Dated: 3rd. NOvemasr20037 3

-I/Audi t/ 1- 51/200 3-04/

32565~-3273.
C@,fbmm&ummmv and nesRl. agton i
atc., Shitong-1. He is requested to

Accowdunt Geoaal (Andit), Meghalayd
the offices on dw\mmnlfmm service from his sido.

Mﬂmv MNo. Estt

'I!w Pxim“.pal
thn {iw option fiom

' ’2. ‘Seaatmv to the

Quvealind-29.

Amvmm Grawd (Awdlt), Ansuin,

(.
axprevted 1o bring the coulans of the

Ji ;b..‘i-‘ Thwy &0 (
# the lmowluh}s o!.’ ol the Group-B' Omccm:d
o oae). | ek duty the inatruction. that the office
i D qmty,\x;comthmﬂ persnaly cowat:t md submit the option P
g I KCA). ? ) supu\mad d;\tc to AAO;’E‘S’I"N Socton
e ",'[ gr. Audh Officer (,an) Ho nhmid prmm a list of officers on lo«ve and eneure
iy, o sending of te.option papes 10 them by Repistered P o8k,
3 I Petson coneaed (S cooserevwwsses et T UTUTRRIPRS )
g * Notice Board. - -
Ji o Officer OrderFile
= ' . ' . _ e :7‘_;:/
s Depuly Accomtant Geueral (Adam).

Al ¢t .
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KOFFICE OF THE COMPTROI .,f’[._,ER AND ALIDITOR GENERAL OF INDIA
- NEW DELHI-110 002,

No. 108-N.2/127-88

Dt29 Feb 1990.
To :
The Accountant General (A&E),
Assam, Shillong-793001.
Subject: Posting of Section Officers/Assistant Accounts Officers to the office
- of the Accountant General (A&E) Tripura, Agartala.
- Sir,

I am directed w0 refer Shri S.K. Chakiaborty, Accountant General
(A&E), Tnpura d.o. letter No. Estt/Restructt/1-1/1983/Vol. T/2665 dated 26/12/1989
addressed to you on the subject mentioned above and to reqest that as far as possible
the Seation Officer Grade Exumination passed staff of Accounts and Entitlement

offices in North Eustem region o their promotion as. Section Officers may be posted
g . < I e
in the offices from which they passed the above examination, '

Yours faithfully,

Sd/-

(R.N. BANDYOPADHYAY)
ADMINISTRATIVE OFFICER, (N)

N
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CIVIL AUDIT ASSOCIATION, AAO’s / SO’s (CIVIL)
(Recognised as per C.C.S (RSA) Rules, 1993)
- OFFICE OF TIHE PRINCIPAL ACCOUNTANT GENERAL (AUDIT),
b ASSAM, BELTOLA, GUWAHATI -- 781 029.

No. CAA/GB/ 74¢ Dated. 25.4.2000.
1o, ’

The Pr. Accountant General (Audir),

Assam, Guwahaii,

Sub:  Separation :)j'(:’l‘c::l/t B Officers in N.&.. Kegion,

w-
Sir,
I am to forward hcww:lh a copy of the representation on the subject cited above, The
copy of the samie may be forwarded 10 the C&AG of tndia and cadie controlling, authority i.c

P ALGL (Audit), Meghalaya, ete. Shillong.

Yours faithfully, /
AR
%
g

General Secretary

| ANNEXURE I j y m*g,.m;
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CIVIL AUDIT ASSOCIATION, AAO’s / SO’s (CIVIL) S
(Recognised us pe r C.CS (RSA) Rudes, 1993) '

OFFICE OF THE PRINCIPAL AC COUNTANT GENE RAL (AUDIT), 1
ASSAM, BEL l()l A, ¢ (;U\’V/\ll/\ll ~781029. \

i
l

No. CAA/GB/48 - ' Dated. 25-04-2006

To
The Cumptrollu and Auditor Generalof India, :
10, Bahadur Shah Zafar Mirg
lndruprnstlm Head Post ()ihcc.
New Delhi - 110 002,

LA ST** yo ‘»
Subject: FLepy rsentation yeparding s\p.n.niun 05 endres of Group ‘B’ officers in o
North-Eastern Region. S -

3 | .
i, Lo S : ' . B
: ‘ 3

With due honour and humble submission | beg, to lay before your good sclf the %
following few lincs arising out of the Headquarters' decision regarding scparation of common _ E" |
. 8

cadre of Group ‘B officers in N Region communicated vide }lcadquarters’ Office lctter No.
144-NGE (APP)/17- 2004 dated 24.03.2000 for kind consideration and sympathctic action at

your end -

I The proposed policy of cadre’ scparation formulated by Headquarters® office

on scniority basis by ignoring the base olfice concept would cause a huge displacement of
Group ‘B’ Officers in the office ol the l’nnupal Accountant General (Audit), Assam,

Guwahati. There would be great ditficulties and untold sullerings for the Group 43 Officers

who will be displaced from this office they e Serving, since inception. This is more painful

i
!

for them, who had alrcady lmnslmul o dilterent oulstations on various occasions under the

ce g e e

existing policy of common cadre ol (mmp Nty Ol!u,us Further, due to pcrccivcd'surplus , .

fres of Group B Officers are bound 1o be o |

optees the prmnolionnl avenues inatlca

- jeoperdised. i o N
2. However,. il the l\(..ulqu.nlus “office mtuu!s w scpnrutc the common cadres of

| Group 13 Officers, the same may be made without displacement of Group *B° Officers of

‘ this office with dac um\ul( ration to ensure the ir imely promotion.

Aflesked

S.s
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If the creation of Audit Oftices for Arunachal Pradesh and Mizoram is ;?
4

sonsidered indispensable, the new Audit Offices of Arunachal Pradesh and Mizoram may be
created with existing manpower, which is catering to the need of the proposed oftices in the
combined oflice of the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh ~

& Mizoram. It is worthy 0 mention here that, the Ofo the Accountant General (Audit),

4

Assam, Guwahati was created in 1997 from the erstwhile office of the Principal Accountant b
General (Audit), Assam, Mcglml:\yn, Arunachal Pradesh & Mizoram, Shillong Ly transferring . ! 2
the Group B Ofticers against strength off Assam in the combined oftice and no option was ‘
invited from the officers in Nugulunil. Tripura and Manipur oflices on that occasion though ’1

the officers were in comimon cadre.

o
.

{, on behalf of the Civil Audit Association, AAQ's/SO’s (Civil) of the office
a of the Principal Accountant General (Audit), Assam, Guwahati beseech your high office to
kindly keep the entire process of cadre separation in abeyance and frame a new acceptable

policy of separation of cadre aller giving duc coghizance to (his Assuciation's view.

Yours faithfully,

El(

General Seeretary
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TR A

:'."“'_‘"-“’.Q""Vl'he %' -applicants . are "8oqG -
i ation qualiﬁed officers .now

r)“‘l 7 i;?( WLAeip b

£ A8 g
G{oup 'B"cadre,. ‘They are bome in the

HEYR

. ,oI%éo of the Pnncxpal Acoounmnt Gcmu a]

RIS AL
-—.aa.--_,\.a-.u.«.._.—- . -.4....

(l\\gdx.t} ‘Assam, Guwahati, There are other

t(w"»l “offfpes of QACCOUntAntS General (Audxt) in
; \ Meglmlaya, Manipur, ‘Tripura and
Nagaland _States. Vide .cireulars dated
"31 32006 and 20.04.2006, a sehamo
~.~?3 been ou'oulated sepnrat.{ng thie cadre

‘of Gtoup B’ officers in Civil Audit Offices.

Accosding to the npplicants, the acheme

qfl:

vﬂm'

)
S

hay ‘)mi'x formulated on wrong promises
that. Umm was common/combinod eadra.
According to them, in reality there has not
seen {any formal common/combined
cadro.| They are also stated that the’
respungents aro changing thar options

from th.xc to time.

Contd..f-

,a.wor}dng aé Asmtnnt. Audit Officor ln

4
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29.05.2006 Heard Dr. J.L. Sarkar, loamod '

cmmtml for t}m u‘pphcnnﬂts'.tmd Ms.-U. Dm

loarned = Addl. C.G8C. for the
respondents. A

’e

When the matter came u:}';‘:""fvo;'"
admission hearing, Ms. U. Das, loarned:
Addl. ¢.a.8.C., for the- rmpon_dm}tn

h submlttod ‘that there is a common (;ndx;.
X Sho axso submittod that sho would ilka to
take matructnons to ﬁle reply statument.
Letztbe done. L = .'-, -
S g ;;" .V.L.,q |
‘A?{Poat“ o 106.06. 2000 , Lho
mnamlma, in t.he intareat of juatlco, by
way of intenm ordm‘, thia Tribunal duocu

i
Jthe, raspondants .|not sto dxsturb tbe ,

.fi apph;:;x;t,s from ihmr 'plet':ew' f post.uxga t:lll

P ! 5 —,s-a"-'"‘.':'

4 o ‘ ' , PR N

Bt e 06 ,

s o Or App PEY) o' ’- o
»:::I?’;lio?“’.’ .”"&-1 n-i{'ﬂ ,tﬂ'\ y ”%

abich copy i e «rd‘ .‘..';'«}g ffro
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[ANNEXURE - K

(MR VR BTAY ,\lv;\lrr\:’mm,‘.'l'l\i- FRINEENAD
CUAVATIA T BN

Misc. Petition No. 5472006 (In O.A. No. 1423 al 2000)
Misc. Petition No. 52/2006 (In O.A. No. 115 ot 2006)
Misc. Petition No. 55/20C7 (s Q.A. No. 1725 of 2004)
Misc. Petition No. 5672006 (In O.A. Ne. LA of 2001)

Date ot Order: This the ,?/;ilduy.' of Julv 2006, ° B
. .
i'lfl}i??l-imt'hlv- Shri K.. V. Sachidanandan, Ve o-Chairman,
i. Misc, Petition No, 59 o] 2006 ( ln QA No, 143 012006)
: Unlon ot India & Ors. L Petitioners
: ‘ By Advocate Mr G. Baishya, Sr. C.('.'.S.(‘..
| - Versus - | ;
Sri T)hrulmjy:‘)li Deb and Others - | vore Oppuosite Parly “ ,

Mr D, Goswami, Advocales

2. ‘ Mise, Pelition No. 52 of 2006 (1n O.A. No, 115 ot ;2()()!3)
Union of India & Ors. : : ... WPetitioners

By Advocale Mr G. Baishya, Sr. C.G.S.C.

P L . S - - - . € s

- Mersus -

By M GLK. Bhattacharyya, Se. Advocate, Me SOVUEL Hague, M
B. Choudhury and Mr D. Goswami, Advocates

AN 126 ol 2000,)
Unioa of India & Ors. : .. Pelitioners

By-Advocate M U bas, Addb LGS .C.

A HQS} Q& - Versus -

m Shet Guon Ham Katitn & Ors, L Oppasie Party
@Q\vu\f&&) '

My Advocatos i 0 Sackae amd Me S Famali,

i

T By Mr Gk Bhattachuryya, Sr. Advoeats, i 1L Choudhury nnd .

SSE Sirazaddin Ahmed & Ors, | Omuwilv- l’:u‘l);



o L . “In the munnwx ulnu qmd itis v
. \ PR
u/z \\‘;,\) “ S thnt your o (\‘Jllp\ mny \u- plvw.--(l o vm nle nml/m-
\ \ S aradity andfornfter. thoe mh-rlm order (\nlq W 1A B0 P
\’ o ‘
) i\ ) © o and 200. 06 |)(\s-u-«| in OA Nu 1Al \//()()h’ and/or poss
!i 3 n-.,,m\\\ / _ o s h Jurther or wher” “arder {»|‘ orders ns ymn E ‘
. ; T o <|ah||)~. may deem it and nroper.” '
- R CEE A . . i
R S A S 2 /\(' |<h~ulu al M.P. No. ‘tti/!‘\}()(i was liled in ()./\.l/\lil').()()ti i
W o ‘ N . C
DR IR for modilication ol \hu mlm o (l\ v dn‘ ‘d \‘3 ()U')()()h thet ‘ein So .alsui
v A A Do ) . ] - i
o . ) A . ‘ | .
Lo CTMLPLNG 22006 s (ed in DAL )/)()()h hy the Hr LGS nmli.
. ‘ ) . ‘.
VoL '!’,‘if P ‘M.i’.No.!’)f'\/‘),()()(i iled in QA 1 “n/)()()h for the same pmpnsv Al \Iu-sv
R S COMPs are l‘l\ud tor the ul\.cmliu:!/x"ml|lu.ntmn/( e \Inlmn ol lln;~
3 ; interim orders. /\H the above OAs are identical and are thunvnqmg
Loothie same \“t*hvm(i‘_lm' x‘np.\mlmu ol \olnhlnm\ cadee for Ottice af Ilu'
B f\umlnlnnl Genperol nl Shillnnsl, haphal, Kohima nod /\Unrlnln. ll_us’
court _'l_n all the above QWA prssed inter i arder an vririous dntes, the
R E gt ol whiiel s as tollows:
o ‘ ._
;‘-i"’“ \
H j TN
: i
; ",itma.‘q‘ . ' ‘ ;
P SRR A R TR ! . .
T P e AR O SN {‘3 -me«gmw'u,&mg;:&.&m . L
3 :
.}‘ i
;
L |
a |
|

, ‘ I .“"w .
- . . : LR R AR T Wt . .
L - This Is an applical

N G LR,

b, Mise Pelition N 56 0l 2006 (lu 04 Ne 146 0L Z008) - o
, i

Union ol India & O, Pelitionoers

| Uy Advocinte R T D, Addl s
! s - meux - ‘ " '
G th i O.M. Pr nklmh llpu(lhyuv N oOrs. . ()ppnsi:!-o Party
L!y Advocates l)r.‘].l.. Sorkar nnd M| f\.lz.;-'l';mmli. |
o : R e !
' !

V. SAGHIDANANDAN (V.2

ion lm-d hy. llw wspnnllvnlslin Hw () A.

R for vucuvl‘.iollll‘m.u\il"u.'nlinn/nllwmir;m of rhe slnLus qnn r)rdor. l"he‘
P prayer in the M.P. s ‘ . i ~ filv.'j, N
l‘*:p\‘(‘l'hl”Y vprnyml

-
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; "ﬂle. eppluants are SOG Examinatlon

by o' cxare W

1;%;;,}»'}'. .qunlmed ofﬁcers now ‘working as Assistant Audit
,‘51“4 Al.'i‘ PN L

o Ofﬁcer. ‘in Group B "¢adre. They are borne in the
[Tce of the an.lpul Accountant General (Audit)

'Assam Cuwahau There are other offices of

cxrculnted separahng the cadre of Group ‘B’ officers

"in Civil* Audit Offices. According to the apphcant_s

!
4

xtjfi i \f' RO
'O 0! i, ¢

;.. Heard.Dr. J.L. Sarkar, Iearned counsel for the

P

: Hfabpl;(.:‘ants and Ms U. Das, learned Addl. CGS.C. for

i

. the respondents

respondents-, submltted that there is a common

? l"

‘%L;'F.,ev)ld.-“' LL et u "‘l""‘ .

iustrucbons to ﬁle reply statement. Letitbe done.

';...;;‘ \ v‘
Post on 06. 06 2006 ln_um_mmﬂw

Lo ..'» . r
mtercst of msnce. bv way of interim order. this

e e b

“ ,‘c.; \ .
.f:.""JPn*" "6

A5 s,.k.&c‘)"! Rt ‘33 L6

et

. ,mu“.qldenbcal Dl‘ders lmvo been passed in the other O.As also which are

vty

A H Qﬂ-cr\l under challenge.
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3. Dr J.l. Sarkar and Mr G.K. Bhattacharyyt. lenrned S

counsel for the applicants In the various O.A.s and Mr G. Balshyn,

learned Sr. C.G.S.C. and Ms U. Das, learned Addl. C.G.S.C. for the
respondents are present and atgued the matter.

- 4. The case of the Misc. petitioners (respondents in the

]

0O.As) is thet the applicants in the O.As are challenging tho

- séparation of the conumon cadre ol Group ‘B’ allicers in the atlice of

the Accountant Goneral (A&E) and chalienged the circular on Cadre

ted 30.03.2006. According to them the matter pertains

ml e is n(‘_('r-ssnry

separation da

to o policy decislon and the bifurcation of comimon €

PRI for the public Interest., Prior o copnration o endie the Geoap v

, ’ ’ s ‘ - Iy .
i/ o oillccrs of ditferent oltices of North lostom I(cgmn nre

s of AG (A&E) in North Eastern Regwn

i

‘a?sd posted to any of the office

was m,cepted by the olficers at the time

.‘.'and such liability of Lramfer

. Ny,
_;" ",";-'f‘*‘j".‘::‘;""/of promotion. Lo the post of Assistant Accounts Officer (Group ‘B).' A
'1‘ \)'1 .E#_l.“ gradation list of common cedre of SOIAAO/AO/Semor AO is
| \‘ .. . maintelined by the AG (A&E), Assam, Guwahau belng the codre
- controlling authority. Though separatefseniorlty for each cadre ls

given in the gradation list, but Gue to administrative exigencies it

became necessary to separate the existing common cadre of Group ‘B

officers of A& oflices of the North. Eustern chmn for the purpow of

conducb‘ngf_the function of A&E in the offices of each State in the

1 hemg fuir and transparent and token into

North Egstern Regiot

consideralion the

bteresk thec '|£Qu_[.11__g}_g!(‘d 30.03. 20C38 svas jssued. As per the

¢ of optees for a pacticelar oftice

if the nwnbe

required sto cngth of that oftice, the ox

chall be posted on deputidtion hinsis,

~

Alest
el |

Ay el

transtereed |

larger issu¢ involved and cansidering the public

circular
is mote that the
secx PETSONS in each cadre,

Car which they may pive their

.. '6'\‘ ,
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prelorence, to deficit offices. These olficers posted on deputation

on the hasis ol thoir

basis shall be posted ta the oltice of their choice

seniority on availability of subsequent vacancies against the required

strength in such oftices. The surplus optees chall also torm part ot the

cadre of the office for which they exercised option. As per the policy,

therefore, each officer will be ultimately posted pecmanently in the

office of hls/hc.r choice, and meanwlnlc hefshe is waiting for posting Lo

the ofﬁce of his/her choice which heppens to be surplus office, and

draw deputation allowance for this period as admissible under the

rules.

5. The case of the applicants in the O.A.s is that the cadres

were already separated in 1981 in terms para 5.6.1 of Camptroller

Auditor General’s Manual of Standing Order (Administration) Vol. |

O
-I‘)/
’9/__ nd the respondents are aware of the position and have made a vague

ng “prior to separation ol cadre”. As per the policy

&4{\ st tement by stati

r ;
cnnmunwalt.d vide circular dated 31.03.2000, uptees i1 4 pacticulac

' /
g Un““‘/mdre for a particular olfice_were to be accommodated as per the
ica. The term ‘required -

sanctioned strenom of cadre_of that oflic
afterthought by way of

strength’ imroduced in the policy is an

clarificatioh ‘communicated on £.5.2006 after the exercising of option

by the applicanls wus completed on 26.04.2006 has altered the basic

complexion of the modality (or accommodation of aptees in the Otfice

of their choice. The Group 0 oflicers excercised their oplion on_theic

of aptees would be very m uch_within

| s i t
hem would

the sanctioned strength of the olfice and theretore all of th

which will be their Base/Parent

be accommodated in the said olfice

Olfice. The adoption ol the new  Crequived  strength” s not in

AHQ&}K(\] conformity with the existing norms and
t

Rt |
Qﬁb‘\m ) : / o

i< theretore withoul. any basis,

8
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which will lead to Hheorrect position of vacancies in different cadres in

.“le OHICGS CllUSHI“ scope f()r urbi[r“rin(nqg. The ﬂ‘)[)“('llll“: waore

working in the hase office concerned.,

6. I have hearg the learned counsel for the partics. The
learned counsel for the parties has taken iy attention to various

Circulars, Office Orders etc. to substantiate their contention. The
learned counsel for the parties also clted coertain court, decisions 1o

substantiate their conlention on merits of theie case. We nre anly on

"

q'k
the preliminary issue of the interim order - whether to be vacated or
not. The learned counsel for the respondents has taken my attention

to e decision of the Hon'ble Supreme Court reported in 1998 (4) SCC

-298 in the case of S.P. Shivurasad Pinal Vs. Union of India and

canvassed fov the following three principles that has to be followed by
.’ “"II. . .|‘. I '

(a) Whether there is a prima facie case

.

o (b) Whether Irreparable loss will be caused to the respondents
N A ’ )
) (c) Balance of convenience.
<7 The learned counsel for the original applicants are In

agreement with the obové proposition of law and both partles
canvessed very vehemently and argued thet these ingredients are in
their favour, 'H;e leacned counsel for the parties tried to establish
their case on‘ nmeril. Since this is a subject malter of the Division -
Bench and sitting singly the court cannot go on merits of the case at
this point of time. Therefore, this courl considers whether the three
ingredients thut has heen canvassed by the learned caunsel for the

respondents tilt in fovour of the vespendents or the upplicants. | am

sot going into the merits of the case since that may aflect and lead

A HQ&HL\’ /
& ey
e
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' ‘its modality. E

PR
.

-—50-

withnataly to a final dacislon, which tis not within the smbit of the

Single Bench., ot

8. The simple facls of the case are that as per the said
notification the respondenls have int-rodurmlA.n policy decision (or
sepacation of the cadre and for thal purpose options were enlled or.
The applicants who have been warking in the respective Sections for
years together have been discarding their promotions und seniorily
have opted tor L{lce respoeclive stations ey are put in, hoping that they
will be accommodated therein. According to them there are large

nuinber of vacancies as well if the respandents design the transfers in

‘a scientific manner. The applicants have reiterated that their options

are oplv for a particular station and not anywhere else. Therefore,

attempt on the part of the respondents to transfer the applicants to
non-optee place par se seeins to be not in conformity with the
employees’ choice which will put them to irreparable injury. The
understanding and willingness of the employees is for a particular

station alone. They are not questioning the policy of the scheme but

~

9. Then the question comes how can the applicants be

t
lrausl‘erred to hard stations far which they have not exercised option?

‘mon wherein the applicants will get deputation allowance. It js

Zeluod law that ap employee capnot be _senl op deputalion

\°'\\° \wfho t his }or conse

10. * When a rostructurving or o scheme s implemented, the
hardship that will be cousea to the cnployees ns he minimal, 1

appuenrs that no scientifie study hie heen mude by the respandents in

v &)

e ——— o ——— —— o —
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implementing the so called cireular and compelling te crployee

h(:(ﬁQp.t transter Lo n nou-gptee stalion undoer e ”lii.‘:" of d"[”l“i"(l" i

not in general spirit of law.

11. Therefore, considering the balance of

convenience,
hardship, legal injury ele, fn favour of the original applleants in the

O.A.8, 1 am of the view that at this pont of time theres s 1o e 1o

alter, change or modily the interim order that has been passed carlier,

Thercfore, the Misc. Petitions do nat mecil and theretore the same are
liable to be dismissed.

12, However, the respondents are

at liberly to implement the
scheme in a more scientilic/practical manner with

aut disturhing the
applicants of thelr place of oplion.

All the Misc, Petitions are dismissad with the above
observations. Na costs.
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Fran iy .an]h My {aganbAcgb by e, gy m] !
POl luwd.n,t August 08, 2005 1 L1 ' - S \D
T Mt Kundia ‘ : S 24
Ce: th'nt’i‘ripmﬂ' AgBUALSIN, agaublngolang: agauMaonipur

Subjaet; Sepertion of Gr0 cadia 3

Impedance: High - : ‘ . \
Sensllivity:  Conlidential ' .

OFFICE OF THE T
PR.ACCOUNTANT GENERAL (AUDITY,
MUEGHALAYA, ARUNACHAL PRADESIH AND
MIZORAM. SUILLONG =793 001, 1.

)

No LSt /Orvder No. 58 ' ' Dated ; g'® Augnit, 2000

Consequent upnurilu separation of the commaon (mmp B Cadres of e offices of the P,

Aceocutind General (Audity, Assant, Guwahati . Pr. Account: it General (Audiq), Mo m!.l\"t. Argnnchal e ihi
and Nicapon, Shillong, olfices ol (e Aveauntant GeneralgAudit), . lupnu Apattala, /\wnunlmt Cleneral
CAudin Nanipy, fphal and Accountant Gieneral(Audit).N: tgatand, Kohin, m(u the ulhu.s ol the Uy, Accatintig
Gienerd cAudin. Assam, Guwal, Wi olfice of the Pr. Account: Wl General (Audi). } \lq.h.tlnw. Shillong. and offices
b he Acconntn Gienersl{ Aadit), Tripura, Agartada, Accountang (:unu l|(/\(l(llH Mampur, Lingihal, /ﬂx:cuuu(:mt
Gieneril(, Audin.Nagaland, Koling, Accountan General(Audity, \mnnulml i Jduh ilunin.'.:n' At Aveountung

Gienerly. A Mizoram, /\l/m\l the following 8. AQs/AQ ISIANDRIS0s are phmwl perig uunllx e offices o

thownin Anieviires-1 (g XNV excluding the names appearing in Annexure X Vi, . _l, ‘ : 4'
wh '(‘

iy
i
o ‘ \'\u j,

Boreapect of the 20 AN s whose names u'mn W in /\nm\mu\\ l !ht, uu}cl uI pumiw tu th“( () 0

I f ' .
l iy u|a.|| \L(.()\HH ant Genet ra (Assim), (m\‘\';th;l_(; is ony puu,l\ 1tn|pm.u\ lh!\l‘v‘ .\\ ”\\.il (,J\k. h \Hl) nulnu

o it owing the names of the officials placed on dgpummm to: shc ddlut ul!uu on the hmx of

M;mmx,upuuns areshown in Annexures-N Ny (o XXXIX.

The placement of (he ottictuls permanently or an deputation busis i the separated offices will he

Wil et from g9z 2000, o o
On permanent allociuion W the offices of e Py, ’\LL(MHI(«UI( Genergd (l\l(\hll\ /\ 'u““ (:II\\ b,

olfice ol the 'y Accauntint Generad (Awlin), Shiflong and alfices of lhc r\uuunmnt Gener .«l /\uuhl) Uripra,

Al Accownian ucm.mn(/\udll) Nanipwr,  Timphal, SAccountant (ncnc cal( Audiq), Nugul; . l\uhim:u
ACCounting Geners deAudin, Arunachal Pradesh, Hanagar und ’\LLUHHI ant (:un.ml(/\ud:l) Mmu:un Amml dhe
Bowill sever wil dinks with the commuon l.\(]lL‘ and \\’l“ hitve na wnncumn with ather olmu uf’ (Inc)h v

,\uillu.

Accorntuts General/Accountants General CAudin, ey will b hmlv~ lu puhum all lhﬂlk.“: .\mi hmd\um

;'u'n_nccml with audit e luding PN nent peripatetic audi |l|ll|« ol xlu n[hu to \\In«.Jf tiu.\ hd\\,, iucn

alavined, Hm are aso lable o bhe wansterred 1o 13y lll\ll//nll il nll:w ; ‘nlu.ulv m o\l*.lul(u or h‘ [w l«nm“d_. g1t

1

Mlm_\ aind s \\h\ e the State whepe they e permsmne i, |llw'.|m) pl uul uunl\pm mun

USO8 0o

Alecked
Tl

@dvmug'\) | | o . |
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Hie olticials who are presently on deputation othier olfices will b posted un their repateiation o the <Eﬂi :

’ astowhich they are permanenty abiociied as per theie senjority aption exereised hy them, ’""i‘.‘,"-f"“"“,f"');;i'“'
: person in the c(muu‘u(‘;l windie dnthiod ultiee will
T e on depatation (o detiviy ullices; B o ,

The dntepane IOV OF o i (e feprrted oflice will be shave i il Bradution Hst ol tha
alive. The senionity of the afticiuls vy, Wb be va deputation to the defieqr ollices will e showy by the oltice for
which they hine exereised their fiest option, ' ' B

\

I

i Sd/- ‘

Principal Acumul:mt General,
NMema No l'ls(ﬁ.l//\lldi(/l2~31/Z()(l()-07/2()21-2025
Capy Torwarded for information and necessary action (g:-
Ao The by Accountant General (Audiy), Assam, M:nid:m’ng:nm, Beltola, Guwahati, e

release e olticials who were placed on deputation 1o oher deficit offiees, In respeet of etsanucet
allotiedAdeputed 0 office of the Accountuny General (Audit), Arunachy Pradesh, Hamnagar aind office of the
Accauntunt Generiyl (Audit), Mizogum, Aizawl they are (o initialty report ts the O/ oy Accomtant Gieneral
(hleplidiva), Shillong initiaty. : ' o T
Do T he Accauntgy Generyd (Audig, Tripura, Agartala,
Placed au deputanion (o ather deticit offices, 1 respect o
Aceatmian Cicnerad (Awdir), Ariachal Prade
Mizorm, Aizawl they are to mitiully

Dated ; gth Aug\!sl.,zﬂll(»

IS requested (o

He s requested torelense the officialy who'ywere
I petsonnel wlottedidepnted 1 e oltice of the
sl Tenagar and olfice of the Accountant General (Audit),
feportto the Ofo Pr, Accountn (iunci’:\l(i\-lcgl\:blzl)':lL Shitlong..

The . Accountang General-(Audin), Manipur, mplal, 1o IS requested (o reliqse the officials whe were
piced on deputation (o ather deficit offices. I respect of personnet

Accountant Genepal (Audit). Arunacligl Pradesh, Hanagar and offiee
Mizaram, Aizawd they are 1o initiakly report to (e Ofo p .
4o The Accountant General (Audit), Nagalang, Kohima, e ig requested g release the afficials who were
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WIE FOLLOWING .\'i".V_f_‘y‘j_Q_l_{ﬂ__/"_\‘m}M!_j_’_(_)_i'_'I

EAKRCISED BY TN |

. O/ "!_'l“x__(;m/\_(_;_q_(_;"\,l_;g}{_x}ﬁz‘gu_{_gg:g‘rni {Audit, k\ruu:u'liul I

ANNENURE-XXXN

vivdendy gy

FLCERS ARV PLACED ON. -0
FATION l’l(iil"l";RlCN('l‘l‘ .

b Shei Pranab K | ey Lapted for Meghaluy o)

-] S Salya Prasad Biswas (opted for Megin laya),
3.

‘ IS]u'iwll’a_uju‘slr/\ch;u;icc fopted for Meghataya)

L Shei Shankaebal Payl topted Tor Assam only)

S At

Q7o Ve Accounting Ceeneral (/\mli[}, Nagaband, Naohima

ANNEXURE-XX XS B

Shri Hiten ¢

_ =andsa Dutta ( Oped for Agsan only) 75

Shri Kamalcswar Dora (Opted for Assam on‘ly)

shri Ashutosh Dely (Opted for Assam only) v

Shri Ajit Kr. Saha (opted for Mephalaya (1M and A

shri Tapun Kr. Roy pted for Assan)

ssam(2'y

Shri Rabindra Mazundar (opted for Assani)

O The Accountaut General (Audit, Mizor

n, Adzaw]

ANNENURE-XXXNII

o

i St Snavesh Raofans D (opted Tor Mogh g iy
I '

Shei Ashish ‘.‘“L’“!'.f..{}.9'Jr“!.i9.0..(‘.4(.?!.’.“35'.}.".!5.‘ Assan
L S Divijesh Ranjin Subha («

Ipied for Assam only)

manly)

e et vt i, o o e 1 o

4oL Shii Tapan Kamar | lafdar

(upted Tor Assan only)
5.1 Shei Kalyan I, Das (I

) (op'lcd [or Assuin only)

AHﬂﬂ;Q
TRl
( Advacedy)

—————
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| Abmugiuuxgxﬁxax

S, I SR

0 Dipan l\u;xmz Ud\ ( U])lul lm /\‘mun (ml\) mmwt—jﬁ . : ‘
e MJ!.I\ IHm\h an /\glt arjec ( ()piui for lnpm vonly ) e ' o)

) ‘_3_“_. R i ulhn &m"h.x ( ()plul for Assi Hn u'tl\) — e ]
L -iw_ \]Hl 8 \h uld) (xl‘mh { ()plc i !m /\\\ am uul)} ST

. %hu ka s i?(»\ ( UIZL‘I lor /\s‘..un nui)) ' S SR '
hor. 0[S \Im sluhhuulu le\mbm{y (()p(ul for /\wun unly)\\_ﬁﬂ____;‘ BRI IR

.-“,_7.\_. Slm \uut I\uuwx Deb ¢ )Llul for /\wlm unl\) . —— " ‘__L_M'

A \luz Jadab ¢ I mdm [).!\ (()p(ul lm lupm.x ml!y) T . .

v ‘sl'u Hun al anti Hfm\\'nm K (Opied fur Assam- !.l and f\_'lvk'."gll{!{:.l)'.i_l_-_z:':i‘);‘_“_ I |
'HHHKHJO“MN(AUDH\H?KIRSARi!!A( uowiwlllAnoN SRR
i‘m“*‘-m—-‘“-—-—*—*h-—v Nep o A LTON: : fo 1 .

§ ACCORDING TO™ HE Dep UTATION ON PREFERENCYE EXERCISED BY THEM . L KRy
' O/ The he Account; m! Generad (Audit), Mun sy, Linphal \--.‘ - . a o
ANNuxunmxxxy ERREE
[: [ Shankar Sev ak s (OL_CLI for lll_]\lll ! (»GKL .:-_..*_.___-%. S ; :
B Ofo The /\émuui:mt (.cncr ral (. Andit Q,__[\_lammm ' B ‘, ,
AhNkXURP\\XV! ‘ - B PR
—_— e
l ! l Mani l .xi Das ( < Ll Das ¢ v[nuf for MQL_IL_LWI m:l)! DERAES J

7f§§;£§;~1

Advie ol - B
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o Inihm‘iu!?(/\sxu. Audit (Hfieers are placed on depitsiion in the following ofiices,

ANNENURE-NNNVL

Ofo. the Accousitant General (Audit), Avunachal l’ .ndc\h.

D i L L R R Ty

St Aning f\cnupuu (Up(cd for Assiimn)*

37 hri oy Bhastian Deb, Opted for A #7777

i Shet Babai Konar Clrandi \L) ¥ Lti..t‘k§§;.‘/'\«s~.:'(zn.n)' ’ o

5 Shei -I{upcn Kumar Kakoti ( (Up(cd for Assunn

{ Nini I\lmumlxu( Iml\a.mml\ (Uplwl Tor I\lu;*halu; o s and /\w am "“")”‘ S

B i i St PRSP
Gagaerme aep gy

s ot e A < oo

6 Shei l\dlv.m Bl uhu.luu;u (Uplul for /ismun)”‘

7 Smis. blm!iynccy D. Syiem (Opted for Megha)

8 Bl Sangamita Dasgupla {Opted ikt’if‘/'\:;znn)’;‘

9 - Shri (mp.\l Dely ((Jp(ul for I\nqﬁh W 1\\1 1 nd Assan only”
HE Bt Gayasrd Chette (Opied for Mephalaya)

o Shi Anitiesh Faul (Opted fur N;wn)

* 12 Shei Sudlpm Ndhl) an Diswas ( ()plul Tor /\ss‘un) 'f
13—“»!-1—1-& ‘I ()ugml ‘;mnh (()ptcd for Mwh : nl\) T
'()/n. the Accuunl;mt General (Audig), Niiiur:t:n.
ANNENURE-NXNVIIL SR
] Shit Sublhash Chandra Bhattacharjee (Op(ul for /\swn)"‘*
2 Shei Biprajit Pukkay: \s(lm ( Opted for Assum ) * e
3 Shei Pacthia Sarathi (:upld Opted for Assani)¥*
A | Shri Faizar Rabuwman C houdlury ( ()plui for /\s*.um)‘_f__‘__ﬂ__ T
5 | Shri Biswadeep C imlxmhmly (Opted for Assan)- L
0 | Ms Ballyda Sawkmice ( \)pml for f\lwlm!d) aonly).
7 M\ L. Shuntisree (nplui for Assam only) n R
i /\Hnuntcd to Ganwahat office bl retained temporagily in the umcc m w luch
thcy are working a ;ncacnt (it} tm.xhx.zliun 0! the Court case, o

[LRY]

ust them G finalisatior  § the Court case.

/\H()mlud to (.m\ ahiati office but placed Ai the disp‘us:l! of the offi

on

ﬁ Hu\-(d
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< AOrRICE Ok T PRUNCIPAL ACCOUNTANT GENRRAL (Aum X } AWAM, o %7
R N | BELTOLA, GUWAHATY - 29, R
0.0. NO: Xstt-1/snditi3a o - Doted:08-08-2006 .

In pursuance of Vistt-1/Order No.58 dta the S s, 2006 of "’rmcxpal Accountanl’
. General (Audit), Meghalaya, ete, Shillo ong, the names s of Senier Audit Offu,crs/ Audxt Offlcers/ o
Assistant Audit officer: 5/ Scction Officers as mentioned in the /\mwmch I, m zmd IVV'.’
1espectively are placed permanc ntly in the Office of the Prmcxpal Accountant Gcncral (Audlt) :
Assam, Guwaati- 29 and the names of Assistant Audit Officers as shown i In Anncxure -~V aref-
- retamned in the office of the Principal Accountanr General (audit) Assam, Guwdhat1~29 tﬂi thcf |

disposal ofihc casc in Honorable CAT, Guw;xm’l Deneh,

Authority: - Pr.  AG's orders dtd08.08.2006 a1 P2 N of file . NoBstt 1/Aw1-51/
vumooam ' ‘ e

Dv Amounmm (Jcnera (A&W) e s
Mema No, L‘stM/Au(!z‘/}-5}‘/’5’(:1-]1/”{?06_07/]537 . Dated08.08.2006 < -

Copy forwarded for information and newsaary actien to: -

The Comptroller and Suditor General of !ndza,
18, Bakadurshah Zafur Marg,

]rzdra,/mm’m Head Post 0_{{' tce,
New Delitd - 110002

 Deputy Accmmtmlt Gencml s (Aéd? }

ﬁHq&}t(\)
o

&AQ\\IQ codn 3
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A

Y L o et
Memo No. Estt-I/Audit/3-S1/Vol-11/2006-07/1538-53 Dated 08.08.200¢° %

Copy forwarded for information and neecssary action to: ’ T

N3

L. The Pr. Director of Audit, NI, Railway, Maligaon, Guwahati-11
2. ThePr. A.G. (Audit), Meghalaya,cte., Shillong-1

3 The AG. (Audhit), Nagalsnd, Kohima,
4
S

. ’ The AG. (Audin) Manipur, Imphal - .
ol The AG. (Audit), Tripura, Apartals,
‘\L{ L . ¥

) 0. “The Seerctary to the Pr. A.G. (Audit), Assam, Guwahali-29 L Bl
e 7. The P.A.Q, Ofo the Accountant General (A&E), Assam, Guwahﬂt_i‘g% 2

) 8. The Private Seorclary to the Pr, 4.G. (Audit), Aseam,
i 9. The AA.0O Record ‘ ’

o 10 The AA.Q, Estt.]I Section
11, All Branch Officers
12. All concerned Officers
‘ 13. The Hindi Celf.,
14. O.0File
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/\nncxuroﬁi
\Jb following Senior /\udu Oicern arne pattmanently aloca, 1 e offlee of tha F’A\:(Audlt) Arsam__
%h‘\}ame fDeSlgnauon lPr')snnth"O of for tmq _Name of the ofﬂce
g \ pwnam ntlyaﬂocated
— e ~ | ' and posted
KUSLIAL BORAJI Sr.AO. . fO/o the PAG(AUdu) Olo the PAG (Audit)
N Assarm, Ghy. Asaam Ghy.
| 2[PARESH CH. DAS 157 AO. . |Of0 the PAG(AUG)  |O/o the PAG (Audlt)
Assam, Ghy Assam, Ghy.
3IK.R. DEY{Sr. A.O. Ofo the PAG(Audit) Ofo the PAG (Audit) T
{ TARAFDAR. Assam, Ghy Assam, Ghy, .-
| 4KALIDAS S.AQ. O the PAG(Audit) Ofo the PAG (Audit)
’ Assam, Gwy Assam Ghy
 5|DHARAN DHAR|Sr. A.O. Ol the F’AG(Audu) Clo the PAG (Aud:t)
KAKATI ' Assam, Chy Assam, C;hy '
S| THANESWAR Sr. AQ. Ofo the PAG(AUdJ’(‘) Olo the PAG (Audit) ]
DUTTA ' Assun, Ghy. Assam, Ghy.
 7|BHABEN StAQ. - |Cfo the PAG(AUT) 070 Tha PAG (Audit)
BASUMATARY . A um Gny AsSam Ghy ’
:, - 8ISWAPANKR. DEY |5 A0, | o7y T PAG’ ’\uum_,,-. [oro the FAG (Audlt)
N S Assam, Ghy, Assam Ghy o b
5 BHABWDRA RAMST. A0~ [oioThe PA(“(Aud;f) Ola e PAG r\('d!*) ;" T
~|DAS - b Augam, (‘hy,. ‘ A&aam Ohy. -
10/ ,\DHAN AM&AR 8t A.Q, (?)’o the F—"ACJ(Audii) Ofo the PAC (Audet) L
ssarn, Ghy Lo As sam Ghy '
UTIKENDRA - -NATL; Sr. AQ. Ofo the PAG(Aud;t) Olo the PAG (Audtt) o
CHOUDHURY o Assam, Ghy." - Assam, Ghy. ~
12| AMALENDU 1S A0, [0/ the PAu(Audit) ’ O/o the PAG (Audu) ]
CHAKRABORTY Aauam Ghy. A;eam‘ Ghy.
{
| RIROV AT A NATH [Sr A0 [0/ The PAG(Audit) - [Cfo the PAG (Audi
Assam, Ghy." ' A‘iqctm Ghy’ _
" 14DK, SINHA Sr. AO, Ofo the PAG. (AU

Ofo the F’“\G(AUCJ‘?)

_ A sam, Ghy. .

' Assam (‘hy

Aboshed_

(A(\l\m cvxk)




L e e e
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Assarn, G .

-—73~
15[JOHIN DIANWAR |81, A.O. Ofo the PA /£ty [Olo the PAG {Audit) |-
' Assam, Gh - Asgam, Ghy, 7
16| ANJAN St ARG |Olothe PA. /it |Olc the PAG (Audit)|
BHATTACHARIEE ' Assam Ghy Asc.am, Ghy.
"17|GOPEN SARKAR  iSr. AQ. Olothe P {1 L’t)‘ " 'Ol the PAG (Audit)
. Assam, Gl Assam, Ghy,
18] TAPAN BISWAS St. A.O. Olo the PA.-{, w.olt)  |Oh the PAG (Audity|
Assam, Gly. Assam, Ghy.
TSUTPAL  KUMAR|ST. AO.  [Olothe PI.G(~ i) (Ol the PAG (AudR)
PAUL Assam, Gl . Assam, Ghy,
20BUAN KT, SIKIDAR |81, A.Q: |Olothe P/«k( ity |OMthe PAG (Audit)|

Aszam, Ghy.

2{KUTUBUDDIN
- [BORBHUIYAN .

Sr.

A.Q.

Oloths P23t/ 1dit)
Assam, C v

Agsam, Ghy.

Olo the PAG (Audity|

22|K.5.CETAKRABORTY|Sr.

|Gio the PAG (Audit)|

Ros -
@c\\mm&x)

¥

AQ. Oflo the PEG{Audit)
Assam, G, Assam, Ghy. -
23|SIBADAS S RO, |[Olothe Fazsudity  |Cfo the PAG (Audit)

BARDHAN. " 1Assam, Civy Aasam Ghy,

S GHANASHT AN 67 A0, ol e FAEx i)+ [Grothe PAG (Audit) e
" |IDUTTA : Assam, Gy . Assam (“hy o
35|BROJEN DOLEY, 181, AO. - |Olo the P \CiAudi) - | O/o the PAG. (Aumt)
' ' ©|Assam, (ty - A Seam, Ghy. ‘
26].K. DUTTA sr. A.O. Ofc the [~Crandit)  |Ofo the PAG (Audst)
S ' - Assam, t'.Ln\ Assam, Ghy. .
77|SUBHASH STAG (Ol the FAGIATAD [Olo the PAG (Audxt)

CHANDRA ‘ Assamn, Ghy ' Assam Ghy :

| CHAKRABORTY . c
T WPLUSHKT.DEY  [Sr.AO.  [Ofothe é?'mx,{,xud:t) 7o The FAG (Audi)

' Assam, <. Ass.un my
29{SAMIRAN SI.AQ,  -|OlotheF RGN (0 he PAG (Audlt)
|SUKLABAIDHYA As sam R Assam, uhy
30|FAZLUL HAQUE Sr. A.O. Ofa 'theﬁ»-'Az;.‘»{Auoit)‘ hte Do the PAS (Audit) ‘

Assam Ut Assam Gny :

Abeghed_
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ol -t
‘vu ;_.,,,,‘*,"‘

AO.

‘JAgsam, Ghy.

- - TR TR B
m S i
,,{w( Ny . .
TR pAT W ar A0, © |Olo the PAG{AUI)
' YAssam, Gy, '
SZTKIAMUL TIUSSAIN | S, Clo the PAG(AULID ‘/u the PA

Agzam, Cahy ',

G /\udli), :

RANJT
SUKLABALDY A

w
b

. AC.

Ol the PAG{Aud)
Meqhalaya, Shillung

LANKESWAR PEGU

’

S

A.Q.

e

““10

i

Assam, Ghy i N .i‘,r :
PO ¢

Y ~'r.'j_‘

e .
p/{~-d AUJ t ? :’
N -.,. FR TRl 1

1 _Jr‘
:7‘- u? ”"‘";"i”_". i

Clo the AG{AUGH)
Magaand, Kohina®

D mc PA(;_ (/\umr),

835

C.T
VISWANATI N\J

15T,

A.Q.

at present on depti.
With Hatr. Cffice

/r\‘%"dm

,1

~

SUDIE CIT. DAS

Sr.

AQ.

al present on deptn,

DINMMAN MITR.:

@

AL

. 3/‘) t“lc\-PAu(/\u(m,

i, (-th

HOSHIER - SINGH
SEVRAIN  »%

s -

.39

SALUL-CHANDRA - -

Sr.

BIATTACHARIEE |
WORASA . RANIAN[ST. AG. - [Ofc the YT
‘DHAR ' ' .7 |Meghala aye, ‘ar.".-mq
#{RURIA KOSE M. v TsrAG . [Cloihe AL:(Au\isi)
|4 ) ",

v
)
.

Naqalar-d }\ohamqv» a ¢:

4215AJAL T\,AN rI SroAO. ’
CHAKRABARTY [
43 SU 3R1H A DEY SrAD. L N
Abest '

Aé&quﬁl’.
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The following Audit Officers are permanénlly allocated to the bfﬁ'{:évéf the PAG( W

Annexure-il

Name

(

Advo QJL}

SI. No. Degignation Pr&:eu‘c P{uca of pog tmg ".
| BIPLAE DIAT ~ |Audit Officer |O7o the | PAGAGAID
Assam, Ghy, .
T 2lRANIAN PAUIT CHOUGHURY ™™ [Auail Ofioer 1670 the PAG{Audt)
o Meghalaya, Shiliong.
3|GITESH KUMAR ROY Audit Qfﬁcer Qlothe PAG(Aui)
L | ___|Assam, Gy,
AIRANAJIT CHAMDRA DCE Audit Officer |Ofo the PAO(Audu)
Assam, Ghy.”
LA RO BHATTRY Audit Officer {00 the AG(Audity |
Manipur, fmphat -~
Tl IVOTIRMGY ROY Audit Officer |O7o the AG{Audity - |*
: Nagaland, Kohima ~
7|SUDNANGSHU RANJAN PAUL () |Audit Officer |O/o the AGAwWGE)
__{Manipur, Imphat
8| SHYAMAL BHATTACHARIEE  [AUdit Officer 1070 tha AG(/Audi)
‘ Manlpur, ol
S SHANKAR NARAYAN AU Officer Ofo the AC (!\tmzu ,
SHATTACHAR.I( Nagaland, Kohime
10| SUKARNA CHOUGHUTY Audit Qfficer |O/o the AG(AudR) |
g Manipur, imphat
A Fashed

s

.
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&/ The following » o-istant Audit Officers s are pom aneatly ailoo.zlnd tothc :ffiG(‘ of the P/\w(l\udat) /\w')m
S Nome Designation P.eaent Plaw df Namc; ofthe office ‘
: o ' po"imq ol pemmnent&y anof‘nlod
s ‘ " - tand posted ]
T . 1O e F‘/\ ,\Andi )‘ 10/ the PAG(AudiL)
11 Sulhash Deb ANO Agaam, Ghy. .. |Assam, Ghy,
. Ot e !’Ab(\udu) * |00 the PAG(Aud) |
2 Die 1 Borah RAO Azsam, Ghy, f-A‘oS‘d”\ Ghy.
B , - Qg the PAG(,\qmt),s;'. Ol the PAG(AUdIl)
31 Sul hash Ch, Paal AAO A sam, Ghy: ... |Assam, Ghy.
- (o the PAL«(Audit) “MOlo the PAG(Audit)
Al Bhaten Ch, Kalit AAO Arsemy Ghy, | Assan, Ghy.
Oio *’1@ PAG(A, umt)_‘l.;: Qlo the PAG(Audiit)
51 Lab! CGego AAQ Az, Ghy. B Ass—i&‘rn; Ghy.
) _ "u 21 h=F’f\(‘(i\ud!t)', 10l the PAG{Aud)
8|  DPreinp Ch. Bartnah AAO ’ ’\'. sam, Ghy. ~*|Assam, Ghy.
_ e the J“A(”fAudli)-.‘:.‘. Ol the PAG(AUdIL) |
71 Beni Pujar AAQ Y 11.1 Gl‘y i Assam, Ghy.
~ C Sm me °AC,,(Auull);j JOfo the PAG{AUi)
8] Nawsad Ali Ahmed o Ascam, Ghy., _{Asgam, Ghy. .
o ‘ o the PAG(AUIt: - [O/0 the PAG(AUGI)
al  Mukul Bacvah AAQ Lo Ghy oo (Assam, Ghy,
Qs the pAc.-:(Audu';- Ofo the PAG(Audit)
10] D, dan Ch, Nath AAD |Assam, G 7 LAssam, Ghy,
- Ofu Lh@ PA(‘IU\HL}It\;._ 10 the PAG(A udn,
111 Pradip Chakraborty AN ks =am Ghy, Aseam Ghy.
.- Oic the PAw(Auct:t;j 1010 the PAG(AUU)
121 Ju Prakosh Komar AAQ ___:dm Ghv, - ‘jAgsam, Ghy, B
| | S Cfo the PAG(AUR) 00 thie PAG(AuU!
3 8x andindu Pagd - AAAQ - | Assam, Ghy o lAssam, Ghy. - o
B ' o (:fo the PAG(Audi) - 10fo the PAGIAUIS,
14l Lhedur Ralunmn AAD wesam, Ghy, o Assamn, Ghy,
. CYo the PAG(AI N O the f"/\u(,\uum
151 Loagan K, Saskar AAD Assam, Ghy. - |Assam, Ghy.
L o the PAG(AUY) - |00 the PAG(AudI
161 Tradp Goswan AAQ. AIEAM, Ghy, RN A%am Ghy. -
' {303 the PAG{AL xt)j_: Olo the r’AG(AUdlts
171 Poedip Kumar Kud - {AAO : "’“3"”‘_.8"17?*4 “lAggam, Ghy.
’ - 30 the PAG(AW - |Ofo the PAG(Aud\
18] T-habananda Pathak AAC} A E '1m GI.\,' SRR Aceam, Ghy. -
T T 1o the PAG(AUdL) - 107 the. PAG(AUA)
190 2.0 Pramoanik AAD . {»“am Ghv. - {Assam, Ghy.
- . u!o the: Pw(Aumt)i - 10/b the PAG(AU!)
20 Fhvame! Kanti Kar AAC

Alestal

St
Adna cox

\woam, ‘;‘ \; a

. Am'irrs Gny
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et TeT e JEFT e YAy

et

P
: 0o e | I‘/\f., (Au(lti) R
21 3 M iy Dag - AN Aguaim, ("hy ‘ AN
' | 100 the PAG(Audit) s |16 13 *PAG(Audtt)
. 22| KunuChowdbury ,  (AAC ~ |Assam, Ghy, A ~so"n“bhy
4 e : ‘ O/O the f—“’/\(‘(/\udlt) -’:@/o thea'P/\G(Audnt)
' 23] Pradip Kr. Chakraborly (I) |AAQ ' . :f : A%&mﬂg(_:hy
T O/o’lthmPAG(Aud\t)
24| _ Jasbanta Choudhury, . |AAO i A%“sanj;;gﬁyzzz L
‘ FET | oxo‘“fi’ﬁa QAG(Audst)
25| _ Phukan Ch. Barman — 1AAO N ; ;As sf*‘%;oﬁ‘;‘i ARSI
g | A Olo the P/\G(/\qg:t);@ OJoihe Ao(/\'iidat) ',"
26] Dobagish Chakraborty | |am0 _ |Assam, Ghy. . EEallASSARG
SN Olo the PAG(Audi %10/0 thisiZA
27 i basish Bhattacharjee ANO . tAssam, C,hy , _
. 1018 the PAG(Audut)%‘ o/%he‘PAG(Audnt)
28| Jayanta SankarPaul ;T 1ARQ__ Assam, Ghy. . z’iﬂ é\%mm“f%ctwv
g R1Of0; ’the;PA(‘:(Aud:t)
i 20|  SubikasiDutta  © . - JAAQ Assam, Ghy. - & ﬂ\?g%gm’;ﬁ(?i Vaes
= ' T O/ the PAG(Aud;tm O theBAG (AU .
30| Ranjit Paul. — AAQ “{Assam, Ghy. .1 e Asggfn Ghy
o - © Ofo the PAG(AUL mz* QoY 1h& F—‘AG(Audtt)
340 Mngaka Deshmukbya”  1AAO  |Assam, Ghy. ”«g _Af‘aam?ﬁGhy :
= ' ‘ O/o the PAG(Audlt Y Dloﬂth'e‘iF’AG(Audrt :
a2l Subhash Ch. Dutta . ! AAO Assam, Ghy.-"5 j{y*" Aqeam Ghyrict
o S Ofo the PAG(Audlt) A O/w%the P/iyia A\Jdlt B
33| Pradeep Kr. Dutta__ - AAO Assam; Ghy. - o 3 ""3?‘;, 3~ SGhY, :
4 T ‘ Olo the PAC(AUdit)_’E‘O/o tn Pf\b(Audit)
; . ‘_J,m; % & \
34{ - Govimda Deka Lo IAAD , Assam, Ghy. 7 As am: «Ghynz, ,_
' NI T o0 the PAG( Audxt)’f | fﬁ“?F’AG(Aud*t)“' L
35| Ashimiyofi Dutla 107 ARO i JAssami Ghy. | '» iGH
i .- SO/ the P/\G(Audlt)i: _Olq tl]e PAG(Aucift
36| MridulKt. Hore = . |AAO - | Assiim, Ghy R ‘/‘fé‘sé‘r’n,kGhV'.-ﬂi' '
v T 100 the P/\G(Audlt-’ OB g RAG(A ud:t)
37| Nibaran Gogoi =~~~ IAAQ - - Assam. Giy ) Fp -A‘amn‘)J{Gi‘lY"*’
| , _ . -, |Olo the PAG(Audit): Olothe: P"C(Aud ,)',
3g]  Ratol Dora o _|ano . " |Assam, Chy, M A‘“’,C;?‘ﬁ Shy s
; . B R  ...-|Olothe PAQ’Audlt) \,):u the, PA(“(/\ucxlt"
. a9  S.M.S.Almed . <+ AAQ i~ [Assam, Ghy. | i /\mam.‘fbhy‘
; 4 - - " = [Ofo the PAG(Audit) ¢1@/o the, PAb(AUdit
| 40| Khogen Gogoi ARO  ‘l|Assam, Ghy. % *""Assam,:@h\/’ :
‘ . ' ~|Clo the PAG(Audit)":" %
41| Dbirendra Ch. Paul AAO - -|Assam, Ghy:. A i
T [0/ the PA(‘(Aud HTHO
42! N.1 Laskar © . {AAO -7 |Assam, Ghy. \ SR
' : i ~|Olo the l«’ACp(Al iy ‘
| as] Ko Sashi Das AN _JAssarn, (“hy S
)
A Heshedd ¥
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n : | AL N
| R & The PAG (AT ¢ olothe: PAG(:\uds T
| 44 Binode Hazarika ' AAO Assam, Ghy, A A‘ssam-’Ghy‘? “
\ : ' Ofo the PAG(Audit) CJ/G the PAO(Audtt ‘
450 Motilal Dag AAO Az, Ghy. 5 | Agsam. ‘lsny .
Ol e PAG(A) - [0l me,PAGgAum \
IR TR Lt Sl AAD) Agsam, Ghy, Asnm,; Ghy: - _
- Cla e PAG( udt); - Dm "l’u"‘&?}\(“(!\udit) N
A Didva l.n{zi":!‘gy‘_’_“lnmil_hxi;f,i- ANO /\.‘ o, Gy, aum? Q‘m\{
Sl T W\(: /\ud\t) Rm/u the PAL;(Audlt! )
48 .>mya Kr. Il uz;z,.xbnlv AAQ Assam, Ghy, :&; A’f{x m“cahy 5
. Ofo the PAQ(Audt) % o/atﬁé“ PAG(Audm
49|  Prativa RanrDas. ANO feeam, Ghy. ygfs.s:'{f Aamm.sGhy Sai
- ' ' - Ofo ihe PAG(AUdIt): 4 O/o.sh‘&PAG(Audat]“
50l Subir Nath Mazumdaz ANO Assam, Ghy. ' Asscnm Ghy"r 3
I |G the PALa(’\udit);;?é Ol ’the{PAG(/\udh
51 Atup Kr. Paul ARO ‘Awam Ghy... e s Asqam,.Gﬂy.-\«, o
: : Ot the F,’AG(/-\udzt),: Ofp thig PAO{Audu)
52]  Alok Achagjee AAD Assam, Ghy, Lo Aoﬁam,’:GhY*‘ o
‘ , Cio the PAGIAUGI IO e PAG(Audir) |
53| Tapash Das Gupta AAD Mcnhulaya Shlllong“" Ag_'é‘an ’Ghy Ol )
0.0 Ihe AG /\udlt),‘jg:*‘ )(Q; QQ%E/\G‘AWH
54| Astil Dy MO |Thipura, Agartala Hepao ABSamniGhY. " ¢
' i : '~t .;,«“,ont on (loptn 1 C)Io (he’ i*«‘A(.-»(/\udh)
55 Badal Kanti Mahajan . AAD T ,an Ofice Aégﬁam Gh\f Ay -
X 'C)/u the AG(AUAI) 4% Qfd’-ttiéfP ,
56| Nirode Chakraborty AAQ 'lpura Agartalas g A SeamLGhy. e
- Rt T :@fo,t@jPAcg(Aucst e
5700 : Nirode Rn!.Biswas, . ' |AAO "¢ - hi ' Sam QGhy,q:-‘ ;
58/ Brajalal Mazumder Co AAQ
59| Haridas Acharjee ¢ AROD “-‘*'}"w*n Hqtr Ofnce '*c.; ¥ _,Mmmf(shy s
s R B I u: presaent on deptnﬁ O’C)‘gjg PAG(AUO‘\ e
60]  ILA. Aupustine Ce |AAD RIS GRyA
T i ‘n oresent or,deptnf’ Qlo tﬂ Acg({\udxt\ o=
61 Arindam, Nath " AAD | : }I\ssam, Gh‘y{ S ’k“
T Ol PG |4
82|  Mrs. Kaushal Bhattichagjee |AAO ' Aséam, Ghyldsr o
. . * : ' “Y’}:"f' :‘
N 3w
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The fouowmg ou:{lon Cfficers ara permanently aliocatad to the office of the PAG(AudiY, Assam
Sl No.  IName [Designation - Present Place of posting IName of the office |
. . - permanently

; : o alloceted and posted
1iPhanidhar Malo; Section Qfficer - 10/O the AG (Audit) O/O the PAG (Audit)

- [Negaland, Kohima ~ |Assam ;
2|{Nirmal Deori Section Officer [0/C the PAG (Audit) E O/0 the PAG (Audlt)

- " |Assam,Ghy Assam '
3|Dilip Kr. Dhar Saction Officer [0/O the PAG (Audity - O/Q the PAG (Audit)

. : A Aszam Ghy Assam |
' 4|Jitesh Ch. Das Section Officer |0/0 the PAG (Audit) Q0 the PAG (Aumt)

. - Assam,Ghy .. |Assa
5[Smti. Debapriya Section Otficer [0/ the PAG (Audit) ' OI'O t_he PAG (Audit)
Purkayastya - Assam,Ghy _ Assam

6{Padma Kr. Das R [Section Officar O/0 the PAG (Audtt\ O/0 the F’AG (Audit)

- Ascam, Ghy T |Assam
7IPranjit swikia Seclion Officer 10/D the PAG (Audiy Oi) the PAG (Audi)

' fssam Ghy Assam L,
R Sitredne Section Ofticer |O/C the PAG (Audnt) O/0 the PAG (Audi)
- ' e Assam,Ghy ’ [Assam oo
" N

79

9Nepal Ch. Sarkar.

Section Officar

OI0 the AG (Audlt)

OfC the RAG (Audiy

. ) nesam,Ghy . . Assam 3
10} Santanu Section Officer |O/0 the AG (Audtt) OfO the F‘A(a (Audrt)
- Bhattacharjee_ " |Nagaland, Kohima . Assam e
111Ritul Changmai - Section Officer - |0/O the PAG (Audl‘t)_ ERR{eYs] the PAG (Audit) A
" (Assam,Ghy e As.:am

12|Bikagh Ranjan Das [Section Officer - GIO the PAG (Aud C)IO the PAG (Audlt)

. - . |Assam,Ghy. . . |Assam® :
13IM. Ganesh Section Officer |O/O the PAG (Audlt) ’DIO the PAG (Audut)

5 - {Meghalaya, Shtflongz; ﬁ‘wsam "

14{Joydev Bhowmick ISectioh Officer GO the AG (Audity

- {Manipur, !h’pha!

©/10] the F’AC (Audxt}

ASoam '

Kanak Ch. Ds {Jl)

Saction Qfficer

Saction Officer 10

010 the PAG | Aumt}f‘

A RN

OIS e PAG (A (Audxt)

B ik:ssam

100 e PAG (Auu.t)

Assam’™ L :

G tne PAG (Audu)
As :.-.m'r ;: -

RS e, PAC: (Audtt)

Assam

16)Dipendra Das 10 Aﬂm 53 (Audlt) S
. i ~ {Nagaland, Koh:ma

171Mrinat Kumar Section Officer |Q/O the PAG (Aud:t)"

: . {Assam :
18{Hem Bahadur Section Officer [0/O the PAG (/\udni);,__ 5
1Doriep ' : Assam
19| Sajal Kumar Biswas |Section Olficer N/A
20{Bined Ku:: ar Seclion Officer INZA

(Frobaiis )

Ci0 the PAG (AUdi) |

‘/wsam e

BEAY tha PAG (At ity

oo
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The following Assistant Aud!t(:mmrs are fetalnf-*d in the office of the PAG(Audlt), Assam Ghy As
per orders of Hon'ble CAT, (*uwwhato _ 4

St No.

&AQS voeeds)

Name

1 Sarat Ch. Das;

2 Guna Ram Kaiita

3 Birichi"r(umér Sarma
4 Biren Boragohain

5 Snehangsu Nath

6 Subhash ;Kumar

7 Sreekant Lal
‘ 8 N,ani'GOpat'Pau!

9 Babul (_)h_i Das |

10 Swpan kr. Bose

11 Naba kurnar Phatt"r** arjee

12 Binay Kurnéf Das

13 Samirn Cﬁakriéborty B
11 Sudipta Das Gupta

18 Jayanta Gosh

15 Ont Prakash.l.)paclhaya
17 Jishu Bhaltasharjee

18 Biswajit. Choudhury

19 S}ebab'réta Mazudiar

20 Ranajoy Bhattachaijes

Designation .

:

Assistant Audit Oﬁiger et
Assistant Audit Officer- -

Assistant Audit Ofﬁc‘er |

/\u;lqtant Audit Offlcer

Assis antAudnt Offlcer' o

Assistant Audit Cfficer

Assistant Audit Oﬂlcer

A.s.sistafiwt"{\udii.(l)ffi‘c‘je'r"‘;u
Assistant Aud:t O“‘F cer‘

- Assistani Audit omcgr- i

Assistant /\ud £ Ofﬂcer '
Assistant Alu.d& Ofﬁ‘qérl' o

Assistant Audit Officer .

Assistant Audit Otficer

Assistant Audit Oiﬁper .
Assistant Audit Ofﬁcéft ,

Assistant /\udl’( Offlce!‘ A G

Asslsta.st Audit Officer

Assistant Audit Officer .

Assistant Audit Officer



"T o MK Y
7

PEIRE AR P
- - G s i E
: x / ‘ [ Cential aonu, uiggie ; VJF;'({ @
l {
$
i !

: ‘?T?is:"ra" 'm"ﬁa
o Eeanch
BEFORE THE CEN IRAT Ar')\ﬁ%ﬁ&ﬂ%%
GUWAHATI BENCH GUWAHATI

OA NO. 224/2006

SHRI DIPU BORA & 26 OTHERS :
.......... APPLICANTS
-VERSUS-
UNION OF INDIA & OTHERS
........ RESPONDETNS

WRITTEN STATEMENT FILED BY THE RESPONDETN S

1) That the respondents havg received copy of the OA and have gone through the
same and have understood the contentions made thereof. Save and except the
statements, which arc not specifically adrr‘u'tted herein below, rests may be treated
as total denial. The statements, which are not borne on records, are also denied

and the applicant is put to the strictest proof thereqf.

2) That with regard to the statement made in paragraph 1 of the QA the respondents

beg to offer no comment. _ - ———

3) That with regard to the statement made in 'paragraphé of thé 04, the respondents
| beg to state that in terms of Section 20 of the Administrative Tribunal Act, 1985
amended from time to time a Tribunal shall not ofdinarﬂy entertain an application
- unless it is satisfied that the applicant had availed of all the remedies available to
under the relevant rules as to redressal of grievances. In the instant application, . * .
the applicants have not submitted any application/appeal to the appropriate higher
authorities for redressal of their grievances.
On this ground alone theé Hon’ble Tribunal may be pleased to dismiss the

OA with cost.

4) That with regard to the statement made in paragraph 3 of the OA, the respondents
beg to submit that in view of the statement made above the question of limitation

does not arise.
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‘That with regard to the statement made in paragraph 4.1 of the OA,‘ the

respondents do not offer any comment.

That with regard to the statement made in paragréph 4.2 of the OA, the
respondents beg to state that the applicant should have exhausted all official
channels for redressal of their grievances before moving the Hon’ble Tribunal. As
they have not exhausted all official channels, the instant application is devoid of
merit and on this score alone the Hon'ble Tribunal may be pleased to dismiss the

OA with cost.

FThat with regard to the étatement made in paragraph 4.3 of the OA, the

respondents beg to state that up to the level of supervisor the cadres had already

~ been sepafated with effect from 01/09/1981 amongst the offices of Accountant

General, Assam, Meghalaya, Arunachal Pradesh & Mizoram; Tripura, Manipur
and Nagaland. However, on passing of S. O. G. Exam from any of the aforesaid

offices, a combined seniority list is prepared for promotion to the grade of Section

‘Officers and on their promotion they belong to the common cadre of Section

Officres of the office of the Pr. Accountant General, Assam, Meghalaya,
Arunachal Pradesh & Mizoram; Tripura, Manipur and Nagaland. Thereafter, their
names are shown in the Gradation list of Group ‘B’ gazetted and Non-gazetted

and subsequently they are promoted to the cadre of Assistant Audit Officer and

~from the above that the term common cadre has got a definite meaning and is not

8)

a vague term.

That with regard to the statement 1ﬁade in paragraph 4.4 of the OA, the
respondents beg to subﬁlit_ that there is a definite joint cadre in existence in the
case of Section Officers/Assistant Audit Officers/Audit Officers/Sr. Audit
Officers in the Audit offices, the Comptroller and Auditor General of India after
total application of mind asked all the officers of the N. E. Region to exercise the
choice of place of posting, The officers of all the offices have orders of their
sentority. When, however, the number of optees for a particular place was found
to be in excess of required strength, submit that there was no unfairness or

arbilrariness in the separation of cadres.
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9) That with regard to the statement made in paragraph 4.5 to 4.9 of the OA, the -

respondents beg to offer no comment being matter of records.

10) That with regard to the statement made in paragraph 4.10 of the OA, the
respondents beg to state that with opening new offices as stated in the aforesaid
- paragraph the Accountant Generei.l, Assam, 1\/1<3gh'<\laya3 ete., Shillong used to post

offices to these offices on tenure basis from amongst the section Officers of the

common cadre. Thus bearing the brunt by the officers of any individual offices is

not based on facts.

11) That with regard to the statement made in paragraph 4.11 of the OA, the
respondents beg to submit that the Group ‘B’ officers of the N. E. Region belong

to the common cadre and for the sake of administrative faimess and fair play, all

the officers were allowed 10 exercise option irrespective of their place of posting.

12) That with regard to the statement made in paragraph 4.12 of the OA, the

respondents beg to state that.the applicants have quoted a portion of the aforesaid

provisions of Para 5.6.1(I) of C. & A. G. s reads as follows: “ Each Civil Audit
Office and Civil Accounts Office and each Railway Audit Office has its' own
Se‘ction Officers™ cadre except where any such office is re-organized into two or
more mdependenr offices and so long as he cadre is not separated for the offices
into which it has been re-organized. In the mstant case, attempt is now being
made to separate the Group- ‘B’ cadres in the Audit Offices of the N. E. Regjon.
Moreover, the applicants all of whom are Assistant Audit Officers were promoted
to the Grade from a common seniority list of Section Officers belonging to
different oﬁices Thus the respondents further beg to state that to cater to the

requirement of deficit ofﬁces, transfers were made from other offices.

13) That with regard to the statement made in paragraph 4.13 of the OA, the
respondents denying the contentions made therein beg to submit that there was no
distinet individual Section Officers cadre of the four offices as claimed by the
applicants. There was only a common cadre Section Offices in the Audit Offices
of the N. E. Regjon for which a combined seniority list was maintained through a
Gradation List which was ppb]ished by the cadre controlling i.e. the offices of the

! jn
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Pr. Accountant General (Audit), Meghalaya, etc., Shillong and sent to all the

Audit offices of the N. E. Region for information and necessary action of the
officers whose names have been incorporated there. The repatriation of the-
Section Officers to their place of origin after 12 months/18 months does not in
any way prove ihal there is no common cadre. Generally with the announcement
of the S.O.G. Exam results, Sr. Auditors/Auditors, etc. are promoted as Section
Officers and posted to the deficit offices to facilitate repatriated of the Section
Officers who have alreadv completed 12 months/18 months. Repatriation of these
officers to their place of origin in the aforesaid manner does not in any was prove

that there is no common cadre.

14) That with regard to the statement made in paragraph 4.14 of the OA, the
respondents deny the contentions made therein and beg to submit that there exists
huge vacancies in the cadre of Assistant Audit Officers and Section Officers. If all
the optees for Guwahati office were posted to Guwahati of the Accountant
General, Nagaland, Kohima will stop functioning and the newly created offices of
the Accountant General, Mizoram and Arunachal Pradesh will not be able to start
functioning. Thus under compelling circurnstances, the ‘office of the Comptroller
and Auditor General of India had decided that to start with, each individual office
will run with required strength. This has no way affected the scheme of separation
of cadres and for Comptroller and Auditor General of India has defined required
strength as sanctioned strength minus‘va.cancies proportionately distributed. 1t is
not understood why the applicants are insisting on this point. As already stated

~ there were huge vacancies in the common cadre of Section Officers/Assistant
Audit Officers in the audit offices of the N.E. Region. Thus if the placements -
were made on the basis of sanctioned strength, the offices of the Accountant |
General (Audit), Mizoram, Arunachal Pradésh & Nagaland will not be able to
functioned. Therefore, the contention of the applicants that the new term required
strength is not in conformity with the existing norms is not based on fat;‘.tual
position.

15) That with regard to the statement made in paragraph 4:15 of the OA, the
respondents beg to rely and refer upon the statements made above and do not

make any further comment.
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. 16)That with regard to the statement made in paragraph 4.16 of the OA, the

respondents deny the conientions made therein and beg to state that reply to
Association 1éﬂex was ﬁ;mshed to the General Secretary, Civil Audit
Association, Assistant Audit Officers/ Section Officers vide this Offi ice letter No.
Estt-I'1- 51’2005 06:669 dated 31/05/2006 anc. the General Secxetaw on
31.5.2006 received the same.

17) That ‘with regard to the statement made in parag*aph 417 of the OA., the
respondents beg to submit that before a policy is. formulated opmlons from
various quarters arc sought for and a threadbare examination of the points raised
are ‘made and thercafter a policy based on fairness and justice for all is made.
Thus deliberation made by different officers before a policy is fdnnulz;ted cannot
be a subjcct matter of assigxﬁﬁem in a court of law. By maintaining a common
'gradauon list of section of Section Officers/Assistant Audit Officers /Sr. Audit
Officers it was amply clear to all the officers that they belong to the common
cadre, hence a separate declaration never felt necessary. In fact, fonnulalion of a
policy was a long pending dfem:,md of the emplovees of the office of Accountant
General.

A photocopy of the covering page of the gradation list as on

01.03. 2005 is annexed herewith and marked as Annexure- R1.

18) That with regard to the statement made in paragraph 4.18 of the QA the
R respondents deny the contentions made therein -beg 1o state that in view of what
has been in the forcgoing paragraphs the .sepa,:alson of cadre and consequential
allocation/transfor was made with all fairness, ‘
‘19) That with regard to the statement made in paragmph 4.19 of the OA, the
respondents beg to submit that in the interest of public service, this Hon’ble
Tribunal mat kindly consider not to interfere in the transfer posting of applicants

 referred to in the original applications in this paragraph

20)That with regard to the statoment madc in paragraph 4.20 of the OA, the
tespondents beg to state that the stay orders issued in respect of various

applications may kindly be vacated by this Hon’ble Tribunal.
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21) That with regard to: the statement made mpmgraph 4.21 of .the OA, thoj,f"
| mpondmmmgwmnbmtﬂaatsmeememauummosmAmmtssuemm""" o
. oiﬁcchasnocotmnmttooﬁ‘cr . . o o

n)mmwyrdmmemmmademmgaph4220fﬂm0&me o
respondents beg to subit that the reason for using the term common cadre has
mmmmmﬂmmm:mdmmmmmm | |

| mm .

23) That ‘with rogard to the statement mado in paragraph 4.23 of tho OA the-

A.mhmwmmmmmmmw

" the Offices of the Pr. Accountant General (Audit), Assam, Guwahatl However,

‘,"mnmmrmmmmmmmumofmww

" who were iransferred o depulation 1o other deficit offices to stay in Guwahatl.

 Consequent upon the Hon’ble Tribunal’s order referred to above, allsome of the

applwmnsmzybemﬁemdondepmnonwﬂwdeﬁoﬁoﬁicessommedcﬁcn

| oﬂimcmfnmcumpmpaly meemmawkmﬁmc@pmm 5

nmmdmtmatmepubhcmoeforwlnchﬂmemcmmm_

y 24) That wﬂh\regm'dtodtesmememlnadempamgt.tph 424 of the OA the %

T : mpoadenmbegmsmemathadmmima!notgmnedanymytomzo : ‘
ynnormostAAOsagmmtﬂwmﬁmofﬁmsferond@pumuommeappﬁmt& E

would not have been proposed for transfer in deputation/tour to the deficit offices )

t0 keep them functional ~

wagmpmm:snofmm« subrnission to be made.

Zﬁ)ﬁamnyudtod\esmmmtm&mthLGf&mOA, |
mspondmmbegtomﬁmﬁewpphmtsmdxmdypmmmﬁysnmﬁedto i
ﬁleoiﬁeedfﬁlel’r AWW(M@),MG@WMM!&'M
Hm'blﬂln‘bmalhadnmgmdmytoﬁwﬁmmoamAAmmm N




ordemoftmnsfer ﬂmewoaﬂdmmhaveanycontemp!anonmpoaﬂ:emon
deputation/tour basis to the deficit offices.

' 27)That with regard to the etatement made in paragraph 52 of he A the
respondents beg to submit that as already stated, the concept of required strength

" sMawmanThewmmemfmmof“
memofhugewcmymmeommmcdrmofmwom ‘
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n)mmnmmmwmadcmpaWSSOfﬁeOA,m

respondents mmmmuhmmwmmmmmm‘m \

mmﬁmmmmoﬁmwmbemmmmofmﬁm

option place.. Twmmmmmmmmm
mmmmummwwmﬁmm

29)That with regard to the statement made in paragraph 5.4 of the OA, the
respondentsbegmstateﬂmﬂmmcmmnoncmmmecomoptofbaseoﬂice
unmwedonm:alpom&on.

30)That with regard to the statement made in paragraph 5.5 of the O A, the
" respondénts beg to submit that in view of what has boen stated agsinst paragraph
4.14, there is no further submission to be made.

31)That with tegard to the statoment mode in paragraph S.6 of the OA, the

respondents beg to state that in exigencies of public service, the applicants may be
allowed $o be posted on deputation/tour basis to the deficit offices.

32) That with regard to the statsment mado in paragraph 6 of the respondents beg to

L

. ’ 3
33) That with regard to the statement made in pasagraph 7 of the OA, the respondents |

beg to offer no comment.
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M)Mmﬂ:mgm*dtotheMmentmademparagaphSlofﬂwOA,tbe

wspondentsbegtostmﬂmtmwewofwhathasbemsmtedmﬂwfmgmum

pmw&mmmmfmmeﬂm'bleTﬁhumlmsquashtheschmof
szpmationmsteadﬂxeappﬁcanmmﬁndlybedmedwﬂhm

3ﬂmmmmmmmmm82d&eoxﬁm

......

mspbnden&sbegtomﬂmmeapphmﬁsmybeanowedtoumsfermd\e““ : :

mtemstofpubhcscrvme

' mmmmmmmmmmhssofmomme;
m&mmmmmewmmmmw

: ofﬁoefmeymtmfmedforsommmuﬁmoﬁmmfmmﬂwm
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A0~

VERIFICATION
| E Aﬁ%ﬂ«d, aged
~about . 37 . years at  present  working  as

" eeveeee...,who is one of the respondents and taking steps in this case, being
duly authorized and competent to sign this verification for all respondetns,

do hereby solemnly affirm and state that the statement made in paragraph

A3 T are true

to my knowledge and belief, those made in paragraph

9 % RS being matter of records, are
true to my information derived there from and the rest ‘are my humble |
submiséion before this Humble Tribunal. I h#ye not suppressed any material
fact.

And I sign this verification this -—-—-%Lp—---th day of I”‘“”‘”D. 2006 at ----=+
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